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I.· Jntrotiudtioa 

I, the Chairman of the Committee on Government Assurances, 
having been authorized by the Committee to present the lWport on 
their behalf,present this Thirteenth Report of the Commit •. 

2. The Committee' Was conStitUted on ·the 1st June, 1975. 

D. srttiDp of the :cotnmlttae .t' '~ :./ 

3. The Committee held three sittin~s on. the ·3rd and 4th, Octo~er 
and 12th November, 1975. At the sitting helo. on the 3rd October, 
1975, the Committee considered the following items: 

(i) Requests from the Department of Parliamentary Affairs 
for dropping of two assurances; 

(ii) Review of pending assurances pertaining to Eleventh 
Session of .Fifth Lok Sabha; and 

(iii) Requests from the Department of Parliamentary Affairs 
seeking extension of time for tbe implementation q~ certain 
assur~ces .. , 

4. At their sittin'g held on the 4th October, '1975, the Committee todk 
oral evidenCe of the representatifts of t!1e Mtirlstry of Health and 
Family Planning and Mipistry of Home Affairs in regard to the delay 
in the implementation of four assurances. 

5. At their sitting held on the 12th November, 19'15, the Committee 
considered and adopted their Thirteenth Report. 

6. The con~usions arrived at by the Committee on the above 
matters are set forth in the Minutes of the aforesaid sittings of the 
Commi~tee whi'ch are appended and form part of this Report. 

Cases where the Committee found it necessary to make certain 
observations or recommendations are as under: 

m. Requests from the Department of r"'liamentary AftaIrs ,for 
droppm, of two asmranees' 

I", " 

7. The Con;lInittee have c(lDSidered the req\l~ts made by Use 
Goven:unent . for dropping of the following two asBU1WlC88:-

(1) AaatttDOIt' 'st\Ten .by . the: l1IiIds1Iwol· ~ aDd CheiBl. 
cals durin.g the statement m_ by him '.In Lot Sabha' on 



the 3rd December, 1974 regarding ONGC's Off-shore Dril~ 
ling Platfonn, Segar Samrat. 

(2) Assurance arising ~~ of the reply given to Unstarred 
Queation No. 3232 on the 13th March, 1975 regarding Cen~ 
tral directives to the Delhi' State Administration about 
the displaced persons evicted by Estate Oftice. 

8. The Comm~ttee have perused the reasons advanced by the 
Government for dropping of the assurance at Serial No. (1) above. 
It had been represented: by the Ministry of Petroleum and Chemicals 
that the question of re-strucluring of the Oil and Natural Gas 
Commission which was under consideration involved matters of high 
policy requiring a decision, after careful consideration, at the highest 
'level ill the Government. Accordingly, it was diftlcult to visualize 
preci'sely when a decision in the matter would materialise. As such, 
it was not possible to fulfil the assuranCe within any specific period. 
The Ministry had, therefore, requested that the assurance be dropped 
as it could not be implemented within the forseeable future. How-
ever, the Mini:s~ undertook to lay on the Table of the House 

t 
salient features of re-structuring of ONGC as and when Government 
took a decision in the matter. 

9. 'ft.e Committee agree to drop the assurance on the undertakiog 
liveD. 'by the GoV8l'DID8Dt that' salient features of any re-structuriDg 
or ~ of ONGC would 'be laid ... the Table of the Roue 
as IOOIl u a decision waa Itakea. 

10. The Committee have perused the reasons advanced by the 
Government for the dropping of the assurance at Serial No. (2) 
above. The Ministry of Supply and RehMlilitation had statec\ that 
all efforts to trace the original records pertaining to directives 
issued by the Government of India to the Delhi Administration 
about ~e displaced persons evicted by Estate Office had been unsuc-
cessful and tt appeared that those records had been weeded out in 
the normal course. It w~, therefore, not feasible to furnish the 
required. information. 

11. The Commi'ttae feel that information required in part (e) 
of the question· as to w:a..ther the penoD8 were still complaining 
a'bout the directives issued by the ~t of Rehabilitation and 
references having not been redeemed woulcl de&nitely be availa'ble 
ill the MInistry of Supply and Rehabilitation. and aeeordingly at least 
part (e) of the qUeltion eou1d have 'been replied by the Governmeat . 

. :'l'be Committee aIeo ncnt that it hu .. __ catecorieaUy stated. 
.y the Government that .. recora have .ctuall,. 'beea weeded out 
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It ia .... lildey that copies of tile dOCUlll.eDts .. y he avaHable witll 
the Delhi A"'inistratiiDn. It appears that eaI'IIMt e80rts to funIiaIa 
the desired information have not been made by the Go~t. 
The Committee are surprised to note that no request WAS m •• 
by the Government either for extension of time for the implementa. 
tion of the auaranee OIJ.' for droppin, \of the ........ within tile 
stipulated period of three months dl liviD&' Ql tile ...-...ce. 

12. The Committee do not alree to drop the assUl'aDCe and d..u-e 
that it should he implemented expeditiously. 

IV. Review of pending assurances pertainin&' to Eleventh Session .. 
Fifth Lok Sabha 

13. In pursuance of the decision of the Commi ttee as contained 
in para 6 of their Seventh Report, Fourth Lok Sabha (presented on 
the 13th December, 1969), Government are required. to implement 
the assurances wi.thin a peri·od of three months from the date an 
assurance is given by the Minister concerned on the floor of Lok 
Sabha. If Government foresee any genuine difficulties in imple-
men,ting any assurance withi:n the stipulated period of three months, 
they have to approach the Committee for extension of time-limit. 

14. A large number of assurances pertaining 'to the Fifth Lok 
Sabha are still lying pending which have become more than three 
months old. These pending assurances are being reviewed by the 
Committee in convenient batches. 

15. At their sitting held on the 3rd October, 1975, the Committee 
reviewed 47 pending assurances pertaining to Eleventh Session of 
Fifth Lok Sabha (details given in Anne,xure-I to the Minutes of the 
sitting held on 3rd October, 1975). 

16. During the course of review, the Committee noted that Gov· 
enunent have requested for extension fo time in 33 cues u indicated 
in Annexure-I to Minutes of the sitting held on the 3rd October, 
1975. 

17. The observations or recommendations of the Committee in 
hSpeet of each cue have been indicated in the relevant Minutes. 
Considerinr the reuoas advanced by the Governmeat, the Commit-
tee arree to paIlt extension of time in eases whereftr requested u.,-. 
the period indicated under the relevlIDt item in those Minutes. 'ftIet 
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Commiu. trust.· tbat Mini8triea' coeoamed 'will ___ e __ plemedt. 
.. of. , .~' '..p.-.,. by the _t.emled ,dates ~ 'tty tM 
Co~ttee. ' 

'18. WlUle reviewing the pending assurances, tbe Committee have 
eome ilcr08s several cases (JQ.~ntioned at SI. Nos. 11, 1.8, ., 34, 3&, 
4'0 to 4'3 and '45 Of para 7. of tbeMi1Ultes of the ''Sittiag heklon dae 
3rd OCto'ber, (1075) where, after the asSUrBDce ,was pven, no fOIlow-
up action to implement the assurance was taken by the Mi'nistry I 
Department ~neenled. In such caSe6, the Government have neither 
implemented the assurance nor reported to the Committee about 
the action t~n and progress made in the matter of collection of 
die 'l'eqtIired iD&nnatiOll. Moreover, the Government cared. very 
little to seek extension of time within the prescribed period of three 
months for implementation of the assurance. The Committee depre-
ca~ this tendency on the part of the Government. 

They also note that, in some cases, the Government approached 
the Committee for extensioln of time fOl'! implementation of the 
assurance a long time alter the due date of Implementation. The 
Committee urge that in cases where the Government foresee any 
difficulty in fulfi1]ing the assurance within the specified period of 
three months, they should approach the Committee well before the 
due date. 

V.Jtequests' from the Department of Parliamentary Allurs seeking 
ext:eitsion of tim... for the impl8ll'lentation of certain assurances 

19. The Committee have considered requests from the Department 
of Parliamentary AJfairs for the extension of time-Hmit £Or the 
implementation of eeriain assurances. After eXamiDlng the reasons 
advanced by the Ministries concerned, the Committee agree to grant 
extension of time upto the period shown again. each case in Anne-
sure-D to Minutes of the sitting held on the 3rd Octolier, 1975.. 
Ohservatioas of the CoJDDlittee in certain c ... are shown In colUIIID 
.. of that AlUlexure. The: Committeedesift 1Imt the MiDistries eOll~ 
cerned should ensure implementation of these assurances by the 
ex1ended date. 

VI. Examination of representatives of the Ministries of Health and 
Family" Planiling and Bome Affairs 

20. The Committee examined representatives of the Ministry of 
Heatth and Family Planning and MiniStry of Home Marrs th 



s 
regard, to ·d~lay in implementation of the following four assurances 
wAich had been. pending for considerable periods of time: 

, (I) Assurance arising out of the reply given to Unstarred 
Question No. 9722 on the 9th May, 1974 regarding PrimarY 
fadurmg of adulterated and sub-standard drugs; 

(U) Assurance arising out of the reply given to the Unstarred 
Question No. 9722 on the 9th May, 1974 regarding Primary 
Health Centres; 

(iii) Assurance arising out of the reply given to the Unstarred 
Question No. 2923 on the 13th March, 1974 regarding Merit 
Scholarships and Merit Stipend to Adiv8'Si children; 

(iv) AssUrance arising out of the !reply given to Unstarred 
Question No. 3823 on the 20th March, 1974 regarding 
houses for Harijans, Tribal people and Backward Classes 
in Madhya Pradesh. 

(i) Delay in implementation 01. the asswance aiven in reply to 
Unstarred Question No. 4006 on the 21st March, 1974 regardina 
manufacturing of adulterated BDd sub-standard drugs. 

21. In regard to the delay in implementation of the assurance 
given in reply to Unstarred Question No. 4006 on the 21st March, 1974 
(ApPendiX\-l) ·regarding manufacturing of adulterated and sub-
standard. drugs, the Committee examined representatives of the 
Ministry of Health and Family Planning. 

22. The Committee have been informed tha:t the Ministry ot 
Health and Family Planning requested through the Department ot 
Parliamentary Affairs for the extension of time-limit upto 27-4-7lJ 
for implementation of the assurance. The folJ.owing reasons had been 
advanced by 'thel Ministry: 

"Th~ ·infotmation to fulfil the assurance is still awaited from 
. the State Government of Uttar Pradesh. They are being 
reniinded at Deputy Secretary's level to expedite the in-
fonnation." 

23. This assurance was reviewed by the Colnmittee along with 
other pending assurances of Tenth Session of Fifth Lok Sabha at 
their sitting held on 23rd August, 1975. The Comm~ttee had observed 
vide their Twelfth Report as under: 

"An extension of time upto 27-4-75 had been requested. No 
furtherextellsion had been asked for nor any explanations 
given for non-implementation of the assurance. As the 
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period of extension was already over, the Committee de.. 
cided to hear the representatives of the Ministry of Healtb 
and Family P~anni'ng in regard to the delay in the imple-
mentation of the assurance." 

24. When asked whether there were other points to be cl8l'itied 
in addition, to the factual note submitted to the Committee regard-
ing reasons for delay in implementation of the assurance, the Secre-
tary, Ministry of Health and Family Planning stated: 

"I have again looked into the file myself very carefully and 1 
must admit that there was a little avoidable delay in the 
Ministry. Of course, we have been sending reminders to 
the States. All this information is to be collected from the 
States. They take a long time. When this information is 
received in the Ministry, we call ate 'and scrutinise it and 
then, after obtaining the approval of the Deputy Minister, 
we try to fulfil the Assurances. There have been some 
delays in the Hindi Section and in the Issue Section. I am 
sorry for the delay. We have now taken adequate steps 
to plug the loopholes. We have taken 2 or 3 steps to see 
that 'the delay in those ·Sections is minimised. Another 
thing tbat we bave done is that the Joint Secretary, 
Mr. Shravan Kumar is holding monthly meetings now to 
see that information is collected from the States, compiled, 
translated and then issued. Previously, as sOOn as a set ,of 
replies was made available to the Issu.e Section of the 
Ministry, the Section concerned had thought that enough 
had been done and that the compliance had. been done. 
Now, in. 1 'or 2 cases, we found that the Issue Section took 
an extraordinarily long time. We have now issued instruc-
tions that the assurance will not be considered to have been 
fulfilled unless and until the information has been laid on 
the Table of the House and the statement to tha:t effect is 
also made a part of the file. Secondly, the Joint Secretary, 
Mr. Shravan Kumar bas been put in overall charge of ful~ 
filment of Assurances to whatever SecUon 'they may relate; 
and he is calling monthly meetings. As a result of these 
steps, the number of pending assurances which was 84. on 
31st March, 1975 has come down to 36 on the 30th Septem-
ber,1975. We hope that very soon we will be able to bring 
it down to a still lower figure. You will appreciate that 
the information has, to be collected from the States; and 
they sometimes take inordinately long time. We remind 
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them at all levels. I have been writing d.o. letters to the 
Chief Secretaries. Even the Minister has been requested 
to write d.o. letters to his counterparts. Even then, it is 
vf!lry difficult to go on pressing them. Sometimes, they 
send replies sayilll that some more time will be needed. In 
those cases, we will have to sit and wait for getting this 
information. We have also made efforts to partially fultil 
these Assurances, in the sense that when we receive infor-
mation from more than half the States, we partially com-
municate to the Department of Parliamentary Aftairs anet 
go on reminding the States till the Assurances are fulfUled 
completely and fully." 

25. The Conunittee regret to note that tbe period of extension of 
time upto the 27th April, 1975 granted earlw had already expired 
and the Government had neither implemeated the assuraace nor asked 
'for further extension. 

26. While expressing his regret, the Secretary, Ministry of Health 
and Family Planning explained the position thus: 

"They should have asked for extension before the expiry of the 
last date. I have already expre~ed my regret. We have 
now attempted to streamline the whole system. Actually, 
they should have asked for exteDlBton well before' the 27t~' 
April. I am not making any excuse. What I am asking for 
is your indulgence on the assurance that henceforth per-
haps this hon. Committee will have no opportunity for 
such complaints." 

27. The Conuni.ttee ~venow been informed that the required 
infonnation had since been sent to 'the Department of Parliamentary 
Aftairs on the 27th September, 1975 tor being laid on the Table of 
the House in the nex't session. 

28. When the Committee suggested that, if necessary, the special 
cell in the Mini:s'try, if any, looking after the assurances may be 
strengthened or re-structured to get over the present difficulties, the 
Secretary, Ministry of Health and Family Planning infonnCd the 
Committee as under: 

"We will examine it and, if possible, We will create a special 
cen. We have DOW entrusted this job to our Joint secre-
tary, Shri Shravan Kumar, who holds fortnightly and 
monthly meetings. I al80 hold special meetings under ins-
tructions from the Prime Minister and we review the 
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implementation of these assuran~. Sometimes We even 
send for the files and, if there is delay, we pull up the 
ofticers and take their explanations. As e result of this 
special drive that we have already launched, the number 
of pending assurances has come down considerably. It is 
less than half of what it was at the end of December, 1974." 

29. With regard to the suggestion of the Committee that, in cer-
tain C8es, assurances can be implemented in part, the Secretary of 
the Ministry of Health and Family Planning stated: 

"But my difficulty is that when we sometimes make an effort 
to fulfil the assurance in part, the Department of Parlia-
mentary Affairs comes in the way and says that it is not 

. prepared 'to accept this. I could crave your indulgence in 
i88uing instructions to it that it should accept assurances in 
part. We will keep this in mind. In the past there have 
been one or two cases where the Department did not accept 
assurances in part." 

30. About part-implementation of assurances, the Committee reite-
rAte their earlier observations contained' in para 14 of the First Report 
(Fifth Lok Sabha) and repeated vide para 8 of their Ninth Report 
which, is as fcdlows: 

"In aU such cases where the collection of the iniormation is 
likely to take a long time, instead of:waiting for the collec-
tion of the entire Information, whatever information is 
readily available should be laid on the Table of the House 
at the earliest possible opportunity. The rest of the infor-
mation las and when avalable should be laid on the Table 
of the House periodically in piece-meal, sa.y, quarterly t 
half-yearly and so on." 

The Committee would like all the Ministries to take careful note 
of lIUeb obSIeI'Vations/reaom..,uladons ftPIeatedly made by 1JMD: 
in theR Reports. 

31. The Committee would also like to point out that a Member 
asked a question not only for eliciting infonnation but sometimes also 
for confinnation of the infonnation he has with him and for correcting 
the situation. MuitaratiDn Wua • heUth hazard, tile Ministry of 
Health ...... W have moved at a 'Very quic!k IIpeed in the matter. The 
Committee feel tha& sueh questioaa should net be _It with in the-
Dorma. way but immediate preventive action should be taken. 
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32. In this connection, the Secretary, Ministry of Health and Fami-
ly Planning stated: 

"We are governed by a federal constitution where some sub-
jects are under State or Concurrent List. Drug Control 
is implemented by the States. The enforcement machinery 
is also in the States. So, while every effort is being made 
to see that drugs areo.f absolute puritY and that the firms 
or the manufacturers ar.e not able to play with the lives 
of the people in the sense they sometimes manufacture 
sub-standard or adulterated. or spurious drugs, the fact of 
the matter is that in spite of our best efforts, in spite of our 
holding conferences every now and then, and asking for 
expl&\ation 'so to say from the States and emphasising 
the need for stricter drug control and food administration 
by the States, there are lacunae and loopholes and also le-
thargy. In /lome of the States they do not even have a 
whole-time Drug Controller, and in most of the States, the 
Director of Health Services is also functiOning, in addition 
to his own df,lties, as the Drug Controller. It is not .that 
We have not brought this to 'the notice of the States. We 
have done ., very often and almost every year thiS ques-
tion is taken up in the Conference of Ministers and we 
impress this on the States, but then they say they are short, 
of funds. We have also taken up with the States the ques-
ti'on of strengthening their laboratories, and again they 
say they are ~bort of funds. So, we pleaded with the Plan· 
ning Commission that after all, the strengthening of labo~ 
ratories is a m.atter of All-India importance, and'with great 
diftlculty they have now agreed to sanction a scheme 
under which we propose to strengthen some of, the food 
and c\rug laboratorit:s in the States. About the other 
polnt raised by the hon. Member, you will agree that 
when an assurance is to be given, it has to be as asked for 
in ~ question. If the intention of lh~ hon, Member was 
to discuss measures that were being take~ by the Govern-
ment of India to enforce stricter dru~ con~rol, then perhaps 
the language of the question had to be somewhat different. 
But now the language being what it was. h'? wll.nted cer-
tain data aDd obviously we are bound. to coUect and pre-
sent that data before Parliament in the form required. 
There are various steps that we have alreadv taken. We 
8l'e contemplating to provide strieter penalties in the 
Drug and Cosmetics Act, in the tense that anybody who 
sens a spurious drug will btt,given lib intprilonment. We 
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have consulted various Ministries and We have' drafted a 
note which we are taking shortly to the Cabinet. But be--
cause this is in the Concurrent List, the States will be 
largely involved in its implementation. Whatever we do, 
ultimately we have to depend upon them. We are trying 
our best to tighten the entire machinery of drug control 
and I hope that some tangible results would be achieved. 
It is much better now than what it was five or ten years 
ago. 

Scarcity, the price level etc., have also encouraged food and 
drug adulteration because people want t«;> make quick 
money, but,because of ~e emergency people are slightly 
more cooperative and more obedient. I do not say that we 
will be able to completely solve the problem, but I hope we 
will be able to make a sizable dent into the problem of 

drug adulteration." 

33. The Committee have beE!'l'l informed by the Ministry in their 
note that information had been received 'from 14 States. When asked 
as to what reasons were given by the other States for not sending the 
inlonnation, the Secretary of the Ministry of Health and Family 
Planning stated: 

"We do not ask tl~em for any explana~on because it involves 
the question of Centre-State relationship. If it is their 
subject, it is their subject. We ohly emphasise the urgency 
01 a particular type of action, but when we go to the States. 
we p_ull th~ up, but we do not put it in writing. So, it is 
a delicate matter, but at the meetings ot the Secretaries, 
Director of Health Services etc., we take up this matter. 
The usual explanation is that there has been delay in collec-
tillg the infonnation frtnn . the DiStricts, that the informa-
tion is not readily avan~ble etc. The emergency is 
one of the reasons why it 'hllsbeetl possible to bring down 
the number of assurances_" 

34. The Committee pointed out to the represanta.tives of the Minis-
try that the Centre could not wash-off their hands saying that pre-
vention of adulteration was a State-subject, '88 8 number of arrests 
had been made in the States fOr this offence and thereafter persons 
~ad bc"'$ r~lea~ed. If information was nbt forthcoming at the De-
pari mental bvel, the matter should have been taken up at Ministry's 



IT 

level. To this, the Secretary of Miniatry of Health and Family Plann--
ing replied as under: 

"We do i~ time and again. We do it a~ least twice a year. We 
are having discussions about this matter in the Secretaries' 
Committee, the Director of Health Services' Committee and 
81so in the Minister's Commi:tee. Over and above that. 
in the zonal committee, we have also discussed this matter. 
In fact, this is one of the items for discussion every time in 
the zonal committees. Even today, a meeting is going on 
in Goa, and this is one of the subjects for dtSCU'SBion. As 
far as implementation part 1S concerned, that rests with 
them." 

35. On an enquiry I:?y the Committee whether, apart from State 
Government's Drug Controllers and their intelligence departments. 
the Ministry had their own intelligence departments, the Drug Con-
troller (India), DGHS stated: 

"We do not have any intelligence organisation as such. We 
have a central drug controller organisation which acts as 
a liaison organisation with the States regarding the uniform 
administration of the Act. But we haVe a very small 
organisation. So far as collection of information is concer-
ned, we do collect individually' information from the States 
relating to all aspects like the number of prosecutions 
launched, etc. But here again, we have a problem. We 
do not get that informaiion from all the States. But we 
.~ on writing to them about this matter. There are 
States like Maharaahtra, Gujaratand others from where 
we get information very quickly. Then tllere are certain 
States which are not so well organilled and. are not in a 
pOsition to supply this information expeditiously." 

36. With regard to regular checks and periodical checks about the 
quaUty Of drugs manufactured by tbe various ftnns, the Drug Con-
troller (India), informed the Committee 88 under: . 

"So &ar as We are concerned, we always draw samples. As far 
as our inspectorate is concerned, it is very small body. But 
we draw samples independently of the States. Then we 
get them. tested. If we find·that a partJcular drug is declar-
ed to be sub-standard, we do take up the matter with the 
Drug Co~trollerof tbe ~cular Stat.. wher, . the muu-

" ':'., facturer is lQc:tted.Vie do c~y,\()q~ i~tio~: Qf l~, 
.'.' \ ,~.oCthi:!:llrm& toAlJd p&U..a.bo"t;~.dr. \yhichJtu 
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been declared to be sub-.standard; But it is. the State 
Drug Controller who is the licensing authority ,and the 
cancellation of a licence is done by him. We do not have 
any such power:' 

37. Further elucidating the point, the Secretary, Ministry of 
Health and Family Planning stated: 

"There are two aspects of this issue. One is the location of 
a factory. Dr. Gothoskar has rightly pointed out that it 
is. in the hands of the State Dr",g Controllers to issue a 
licence for the manufacture of a drug or deny it. Some-
time3, it so happens that a particular drug which is manu-
facture:! in Delhi will be sold in Madhya Pradesh. Under 
such circumsances, State Government concerned with is-
sue of a licence cannot take action' against the factory in 
Delhi. These are some of the inter-State problems. We 
have g'.>t a sm8il1 nucleus in the Ministry. We have got a 
few in:;pectors who also go around and collect some sam-
ples. If there is any particular def~t in a particular 
sample, then that particular person is brought to book. 
But we do not have adequate staff for this type of work." 

38. Clarifying the p.)6ition whether periodical checks are con-
dueted at the place of manufacture of a particular drug and whether 
reports are submitted from time to time, the Secretary, Ministry of 
~th and Family Planning stateo:i:-

"Under the phannaceutioal rules, checks are conducted at 
the premises of the manufaCUlreN and the licence is 
given by the States. They eonduct periodical checks to see 
whether the manufacturers' uremise.; lire ,.11 Ti(Fht whe-
ther the dealera' premises are all right, and they do not 
submit periodical reports to us" 

39. Purther clarifying this point; the Drug Controller' : (India) 
informed the Committee- as foHows:-

"The periodlealreport .. are not submitw:! to the Central Gov-
ernment. The Inspectors submit their reports· to the Dn1g 
Controllers in their States and they take act jon on the 
buis ,;,f these reporte." 

... IAOklnc to· d.e text· of tIIie q .. don, it ..... rs:;to the CODl-
Ddt... that eolIieetiOlt ofllate for fII1ftllhla this ' ........ Iilft req.ure.l 
no tie,. work Uid the Infonnadoa .. as oa1y to ........... ted fro-
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tlle ... ora.. ........, the statlsdes required to be compUed .,. 
Dot 50 laqe as to require three to four months. 

41. It ,has been stated in the note furnished to the Committee by 
the Ministry that the full information was available only on the 
26th May, 1975 and final reply after tabulation and translation intoi 
Hindi was sent to the Depll'tment of Parliamentary Affairs on th& 
'2nd September, 1975. The Committee are surprised to note that it .... 
taken more than 3 months 'for the Ministry to tabulate aDd translate 
the information iDto IliD.di and they deprecate the delay on the part 
of the Ministry on this !account. 

4.%. The Committee also desire that the Ministry of Health and. 
Family PIBDDing should draft replies to questions more carefully, 
and whatever information is readily available should be supplied 
at the time of answering the question. Rest tOi the information should 
be collected as soon;u possible thereafter and laid on the Table of 
the BOUM at the ea'rlies. opportunity. 

(li) Delay in implementation of the assurance eiven in reply 
to USQ. No. 9722 on the 9th May, 1974 regarding Primary 
Health Centres. 

43. In regard to the delay in implementation of the assurance 
given in reply to USQ. No. 9722 on the 9th May. 1974 (Appendix-II) 
'regarding Primary Health Centres, the Committee have been infor-
med by the Ministry in their note that statement in fulfilment of 
'the assurance sent to the Department ot Parliamentary Affairs ear-
lier had not been received by that Department with the result that 
another set of 12 copies of the statement had to be sent to the De-
partment on 12th September, 1975. In this, connection, the Secretary 
of the Ministry Of Health and Family Planning informed the COm-
mittee as ur..der:-

"We have made a slight change in the procedure now; that 
is, we have made it the responsibility of the section to 
see that it is laid on the Table of the House of either the 
Lok Sabha on the Rajya Sabha and a copy of that must 
be put in the file, or otherwise, it would not be deemed 
to have been fulfilled." 

44. It appears to the Committee that there are loopholes in the 
Procedure adopted by the Ministry flol' sending information to the 
Department Of Parliamentary All....... reprding important IIUdten 
-bleh need to be reetifted at the earliest. The Committee desire 
"that the MiDiiafao,. \.taouW devlae fool.proof arraqements for 
tl'ansmi.lon of important ParliameDtary papers to various authori-
ties. 
1418 L.8.-2. 
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.' 45. The Committee drew attention of the representatives of the 

Ministry of Health and Family Planning to Unstarred Question No. 
1281, dated. the 1st August, 1974 wherein infornia~ regarding 
number of deaths due to use of spurious drugs was asked for, 

The Committee.feel that the Ministry cd Health and Famil)' 
Plannln, should :reorganise their macldJlery anti they shoald be-
more vigilant so that'there was 'no delay in c.lledion of the iDler-
marion atleast insofar as spuriOUs drurs were concerned. They urge 
that the informatloil required in these questioDt aheald be .paB-
tiously conected anel laid on the ,Table of the H-.e as it COllee1'll8 
the life of the nation. 

4&. The Committee 8.I"e of the view that either the I>ruI Control-
ler or the Ministry of Health and Family Plannmg shoal. keep ill 
touch with all the State Governments or some sort of machinery 
should be devi'ied so that the Central Government lis kept pOfIted 
concurrently about infonnatiOll relating to cases of &dulteratien of 
drugs or of cases of death on aecount of spurieuA drugs to enable 
the Central Government fto take steps to &gill this menace to public· 
health and weil-beiD, .f the people of the C.lIIItry. 

(iii) Delay in impllementation of an assurance given in reply 
tIo USQ No. ztZ3 on he 13th Mareh, 1974 reear4inc me~. 
rit scholarships an. merit stipend to Adiva&i children. 

47. The Committee examined the representatives of the Ministry 
of Home Affairs in regard to the delay in implementation of an as-
surance given in reply to USQ. No. 2922 on the 13th March, 1974 
(Appendix-III) re'garding merit scholarships and merit stipend to 
Adivasi children. 

48. On the 22nd July, 1974, the Ministry of Home Affairs reque~ 
ted through the Department of Parliamentary Mairs for the ex~ 

tension of time-limit for implementation of this assurance upto 
18th October, 1974. Again, on the 10th September, 1975, the Minis-
try have requested for further extension of time-limit upto 7th 
November, 1975. The following reasons have been anvanced by the 
Ministry: 

. "The requisite information for the fulfilment of the assurance 
is bei.ng collected from the State Governments." 

49. The Mini~ of Home Mairs had stated in the factual note 
.ubmitted to the Committee as foUows:-

"Special eftorts have been made for the ful8lment of this as. 
SUlranee sinee Ju:ne. IM4. This was eumiDed at J obit 
secretary's level who had· suggested reeasting of the fe!" 
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plies fUrnished by the State Governments. and further 
clarification should ~ souJht from the State' Govern-
ments. Accordingly, further cla.rificati·.:ms have been 
sought for from the States of Manip-ur, Gujarat, Andaman 
& Nicobar Islands and Bihar." 

SO. Supplementing the information given in the note furnished 
to the Committee, the representative of the Ministry Of Home 
IdPairs stated: 

"We have sent a statement in part fulfilment of the assur-
ance. Still we have to get replies from three States and 
one Uni·.>n Territory, i.e. from Bihar. Gujarat. Manipur 
and Andaman and Nicobar Islands. I am sorry this ques-
tion took quite some time in getting finalised for the 
simple reason that at the other end there was some mis-
concep'tion about the nature of information required; so, 
when the replies came, we could not finalise and had to 
write back saying what was actually ~uired; the rep-
lies are awaite:d We hope to give this information alsO 
in the next few days, by the time the extension agreed 
to by the Committee expires." 

51. :Explaining the poSition with regard to various schemes of 
scholarships available 'for Adivasis, Scheduled Castes I Scheduled 
'ftibes etc., the representative of the Ministry of H'Jome Affairs 
stated: 

"I would submit that these are operated by the State Gov-
ernments. Each State Government evolves its own sche-
me of scholarships. Therefore, unless the information is 
'given to us by the States, we will not be in a position to 
'furnish that." 

52. The Committee are of the view that there i~ a coutitutionll 
obligation cast upon the Ministry of Home Affairs to look to the 
~elfare and well-be. of the Adivesl., Scheduled Castes/Schedu-
led Tribes and other Backward classes. A~rlY', It Is expeded 
that the Union Home Minioltry would always be armed with ready 
Worm.tion reeardiDr their welfare. The Committee feel tbat' In-
t.nnation required in part <a) of the question should have heeD 
'Within theknowledre 01. the Ministry. 

53. When the Committee enquired whether their schemes &1'\! 
beirlg operate:! indepEindently by the State Governments and grants 
are given by the Centre, the representative of the Ministry stated: 

"Within the sphere allotted 1:>.:> them, they do operate their 
schemes and they are given bulk grants for a particular 
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sectGr. Within that, what schemes they draw and what 
is the amount of scholarship, etc., are left with the State 
Governments." 

54. The Committee further enquired. wh,ether there was any di-
rection given by the Ministry of Home Affairs that the State Gov-
ernments should offer merit scholarships anel merit stipends to the 
Adivasi children apart from general scholarship.; and other conc .... 
sions and whether there was any Central allocation to the State 
Governments on that particular account and remarked that if replies 
to these questions were in the affirmative, then it must have been 
with the knowledge of the Ministry of Home I Affairs. Thereupon, 
the representative of the Ministry stated as follows: 

"I w.)uild submit that there are two kinds of assistance; one 
is within the State sector; and the other is Centrally spon-
sored where the Ministry makes grants for specific pur-
'POSes. About the latter, we get the feed-back. Where it 
is left to the State sector, we have to ask them as to what 
is happening." 

55. The Committee are of the. opinion that the information re-
quired in the question could perhaps have been pthered fram the 
budret papers. Budret papers for the last three years should . have 
been looked up and reply to the question given as jIC) whether there 
was any provision for such .scheme or not. 

56. In reply to query, the representative of the Ministry stated 
that they did not have any separate scheme for the merit scholar-
ships for the Scheduled Tribe. as such and States have their normal 
schemes of scholarships. The Centre did not make allocation for 
schemes below the level of matriculation. 

57. With regard to the policy laid down by the Central Govern-
ment regarding merit scholarships, the representative of the Mini&-
try stated: 

"There is no special policy of merit scholarships as sudL 
There is a policy of scholarship and for that, we know 
how many people have got that scholarship. With regard 
to the merit scholarship as such, we do not have the 
information. I concede that it is the part of the Home Mi-
nistry functioning that they should know everything ab-
out the scheduled tribes. This i:; probably a failure on 
our part that we do· not have this. information; so we 
have to 'collect it." 
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58. The CoDllDittee feel that the question relates to a very semi-
tive subjeet. The Committee fail to understand what action had 
heen taken by the Ministry before the special drive was laan.eW 
to rolled the information in the month of JUDe, 1975, i.e. during the 
preiod &om October, 1974 to JlDle, 1975. The Committee again em-
phasise their observations made in para 50 of their Eleventh Report 
(Fifth Lok Sabha), wherein it was r~ommended that each M"mis:. 
try /Department should set up a cell under ,the charge of a re!llpoll-
sible oflicer to eo-ordinate the work relating to asSUl'ant!es and en-
sure their implementation in time. These lPee~ eeDs mould stud v 
the assurances c:arefuUy and whenever necessary, seek information 
from the authorities con.eented in sped:ftc tenns or form.'1 so that 
there was no d:elay in cotlectmg the Information and avoiding the 
need for further darificaJtion. . 

It appears to the Committee ,that the concerned Department of 
the ·Ministry did not Dote the aforeaahi observatloas of. the Co:mmit-
tee. The Committee are of die fina opialon that 'letIpODBI1tie ,... 
.... should be placed. as head. of thOSe De)l8l1ments whieb are d_of 
ing witb problems of Adi'VaSis so that they IDIe,ht aadebtaDd their 
problems in depth, scrutinise ail those things 'aa4 ask for clear c:ut 
information which may be required to be collected from the State 
Governments. The oflicials and their ,assistants who work in those 
Departments should be given a spedal training to stady and pro-
perly understand the p'reMems and acquire speclaUaedI Imowledge 
to deal with the matter adequately. Frequent transfers of such .,... 
lIOns in these Depalitments would.aIso not be in paWic Interest. 

(iv) Delay in implementation of Il':I assurance given in reply 
to USQ. No. 38Z3 orf'the !Oth March, 1874 rerardin,'reei. 
dential house for Radjans, TrIbal people and Badlward 
Classes in Madhya Pradesh. 

59. The Committee also examinec\ the representative of the Mi-
nistry of Home Affairs in re~ard to delay in implementation of an 
assurance given in reply to USQ. No. 3823 on the 20th March, 1974 
(Appendix-IV) regarding residential houses for Harljans, Tribal 
people ond Backward Classes in Madhya Pradesh. 

GO. The above a:&'Surance was reviewed by the Committee along 
with other pending assurances of Tenth Session of Fifth Lok 
Sabha at their sitting held on the 23rd August, 1975. The Com-
mittee vide their Twelfth Report, Fifth Lok Sabha agreed to grant 
the extension of time upto the 31st October, 1975 for fulfilment of 
the assurance. 
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61. When th'e Committee Rointed' Oqt that there was a special ~ro
vision in the. Constitution that in some States, e.g. Bihar, Ori:~a and 
MadhYa Pradesh and also in the tribal areas of Assam there woulci , 
be a Minister in charge for the welfare of Harijans, Tribal people 
and Backward Clas~es 'and the Ministry of ~me Affairs should 
have collected the i~rmation required in the question from the 
Ministers concerned in the States dir~tly, the representative of the 
Ministry clarified the position as under:-

"We ~.)ften address it to the Chief Secretary, who sends it to 
the concelllC!d person. In this particular case, the State 
Government did not understand the question. We asked 
them about t~ number of houses to ~ built, they repUed 
in terms of money." , 

81. 'Ih. Committee feel that lIlauch ..... wllere it wall BOt elMr 
• to wWeb. ..... tmlait of the State Ministry wu eonoemed 8Ili ia 
-- to expedite celleetlon of linfOl'lD.Btion, the MbUsIer C)f' D_ 
AftaIIrs eould have a dialogue with the Stade MiDi..... conce1'llell 
with Adivasis/Selleduled Cas_/Se~ Tribes and come to a 
final 'COIIelusion. 

13. TIae Cealmittee are ef tbe apia .. dlat DlDIt of the iDfarmatia 
nqubeii ill ...... tIons relating td Seb ..... Castes, Sehecluled Trihea 
Md ether Banckward C.1Ifies I:ould be eoUedecI through the Com-
missio.... for Sded1ded.Castes and. Scbeduled Tribes, or tbe Be-
gionalDirectors. The Committee are sorry to note that no efforts 
are BUMle Ill' the Ministry to keep, ~)' avallable gendal infonna.. 
doa regarding the conditiou andotbet- .. peets of the Scheduled 
Caete& / SeIl .. ed Tribes and \Bacbard Classes in the fol'JD. of hook-
let or statisti'cal data or in SQIDe other form. so that whatever in., 
formation is readUy available may be supplied atlthe time of answ~ 
ring the question. 

64. The Committee trust that persons entrusted with the welfare 
..... weU·'be~i of ~~ S:cheduted. Castes/Scheduled Tribes and Da:. 
rijans etc. in'the Ministry would. pursue more" vigorously the pro-
grammes meant for their welfare. ' 

VD. PoIition of pendin, asS1D'8Ilces pertaining to Fourth and 
Fifth Lok Sabba. 

8S. A statement sOOwing the position of assurances pertaining to 
Fourth and Fifth Lok Sabha pending implementation by Govern-
ment as on 12th November, 1975 is given at Appendix V, Part (I) 
and part (ii) rrespectively. The poSition Inaicated in the statement 
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is the same as shown in the statement appended to the Twelfth 
Report, as no statements in fulfilment of assurances have been laid 
on the Table of Lok Sabha nor further assurances given thereafter. 

The Committee ODee again urce upon the Ministries concerned to 
make earnest and vigorous efforts to implement the pendi:ng usur-
ances at the earliest • 

.N'sw DELHI; B. K. DASCHOWDHURY, 
12th November, 1975 Chairman, 

KArtika 21, 1897 (S~ Committee on Government AssuTancu. 
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2. Shri Syed Ahmed Aga 
3. Shri Jagadish Bhattacharyya 
4. Shri Narendra Singh Bisht 
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Shri K. D. Chatterjee-Chief Eraminer of Questiom. 

Shri S. N. Khanna-Senior Examiner of Questions • 

• • • • 
Request from the Department of Parlicmentary Affair. for dropping 

of em ClBlUrance given during the Itatement made bJi tM jfitlliatn 
of Petroleum and Chem.icals in !.ok 8abha on the 3nl December, 
1974 reg4niingONGC's Off·.hore DrilLing Platform, 8tJ,fIGr 
802mrat. 

MEMORANDUM' NO. 102 

~. The Cpmmittee took up for consideration Memorandum No. 
102.· -

The Cormtlittee perused the reasons advanced by the Miniatry 
'of Petroleum and Chemicals through the Department of Parliamen-
.!- .----. -------- -------_._-_._--- ._--_._----

·PI.I'U 2-4 relate to other matters and have accorc\i.n:gly been 
-.emitted. 

23 
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tary Affairs for droppin'g of the assurance. The Ministry of Petro.-
leum and Chemicals had staten that the question of re-structuring, 
of the Oil and Natural Gas Commission was under consideration .. 
It involved matters of high policy requiring a decision, after careful 
consideration, at the highest level in the Government. Accordingly, 
it was difficult to visualise precisely when a decision in the matter-
would materialise. .As such it was not possible to fulfil the assurance-
within any specific period. As and when Government decision on~ 
the question of restructuring of ONGC was taken, salient features 
thereof would be placed on the Table of Lok Sabha. The Ministry 
hart represented that the assurance be dropped as it could not be 
implemented in a fbreseeable future. 

The Committee agreed to drop the assurance on the undertaking 
given by the Government that salient features of any re-structuring 
or strengthening of ONGC would be laid on the Table of the House;. 
as soon as a decision in the matter was taken. 

Requ.est from the Department of ParUamentary Affairs for dropping 
of an assurance given in reply to Unstarred Question No. 3232 on 
the 13th March, 1975 refPrding CmtTal directives to Delhi State
Adminristrotion about dilplaced peTrons evicted by Estate OfJice. 

MEMORANDUM NO. 103 

6. The Committee took up for consideration Memoral1dum No. 103. 

The Ministry of Supply anr\ Rehabilitation (Department of 
Rehabilitation) had stated in a note through the Department of 
Parliamentary Affairs that efforts to trace the original records per-
tainiD'g to directives issued by Government of India to Delhi Admi-
nistration about the displaced persons evicted by Estate Office had 
been unsuccessful and it appeared that those records had ·been weeded 
out in the normal course. It was, therefore, not feasible to furnish 
the requirer\ information. The Ministry had accordingly suggested 
that the assurance might be ~. 

The Committee felt that illfonnation required in part (c) of the 
question as to whether the persons were still complaining about the 
directives issuer\ by the Department of 'Rehabilitation and references 
having not been redeemed would definitely be available in the Minis-
try of supply and Rehabilitation and, accordingly, at least part (c) of 
the question could have been replied by the Government. The 
Committee also regretted that it had not been categorically stated by 
the Government that the records had been weeded out. It appeared 
that earnest efforts to furnish the desired informatioll had not been 
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made by the Government. The Committee were surprised that no 
request had been made by the Government for extension of time for 
implementation of the assurance on the expiry of three months after 
the a:i'SUrance was given. 

The Committee did not agree to drop the assurance anl\ desired 
'that it should be implemented expeditiously. 

Review of pending assurances pertaining to Eleventh Session, Fifth 
Lok S:zbha. 

MEMORANDUM NO. 104 

7. The Committee took up for consideration Memorandum No. 104 
-(Items Nos. 1-47) for the purpose of reviewing certain assurances 
pertaining to Eleventh Session of Fifth Lok Sabha (details given 
in .Annexure-I) . 

The observations or recommendations made by the Committee 
:seriatim on the 47 pending assurances are as under:-

SZ. No. I.-The Committee noted that extension of time upto 
30-9-75 for implementation of the assurance had been asked 
for. The perion of extension asked for was already over. 
The Committee desired to know the present position and 
the reasons for delay. 

Sl . .No. -2.-The Government had requestel\ for extension of 
time upto 31-10-75. The Committee agreed to grant the 
extension and decided to watch the implementation . 

.81. No. '3.-An extension of time upto 18-9-75 had been re-
quested. The period of extension was already over. The 
,Committee desired that the assurance be implementer\ 
without any further delay. 

Sl. No. 4.--':The assurance was given on 22-7-74 and was pending 
lmplementation for over one year. The Committee were 
surprised to note that an extension of time upto 30-11-75 
-had 'been requested by the Government. AF. the informa-
'tion -was to be collected locally from the Delhi Adminis-
tration. the Committee desired to know in details the 
reasons 'lor delay in implementation of the assurance. The 
-Committee. !therefore, decided to hear the representatives 
'tIf the Ministry of Education, Social Welfare and Culture 
'before taking a final decision regarding request for exten-
~ion of time. 
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81. No. 5.-The ,assur~ce was gi~en on 12-8-74 and was pend-
in:g implementation', :for over one year. . The: C~mmittee 
were surprised to note that an extension of ~e' upto 
30-11-75 bad been requested by the Government. As the 
information desired was of a simpie nature, the Committee 
desired to know the difficulties faced by the Government. 
in collecting the information. In order to know. the 
reasons in detail for delay in collecting the information, 
the Committee decided to hear the representatives of the 
Ministry of Education, Social Welfare and Culture before 
arriving at a decision in the matter. 

81. No. 6.-A request for extension of time upto 15-8-75 had 
been received from the Government. Neither the assu-
rance had been implemented nor further extension of time 
asked for. As the assurance was pending for over one 
year, the Committee decided to hear the representatives 
of the Ministry of Education, Social Welfare and Culture. 

81. No. 7.-The Committee noted that the assurance had been 
partly implemented vide statements laid on the Ta'bleof 
Lok Sabha on 21-7-75 and 4-8-75. 'The Committee desired 
to know the .progress made in collecting the rest of the 
information and reasons for delay. 

81. No. 8.---A request for extension of time upto 30-6-75 had 
been received. The Committee were surprised to note 
that they had neither been informed of the progress made 
in collecting information nor any further extension of time 
asked for. The Committee took a serious view of the 
manner in which the Ministry of Energy bad treated this 
assurance. They desired that the assurance be implemen-
teel without further delay. 

81. No. 9.-The Committee had considered request of the Gov-
ernment for dIopping of the assurance at their sitting 
held un 22-8-75. They had, vide para 20 of their Twelfth 
Report, accepted the statement furnished by the Govern-
ment and noted that the assurance had been partly imple-
men ted. They expressed the hope that Government will 
expedite implementation of the recommendations made/ 
to be mane by the Anomalies Committee' and lay them on 
the Table of the House as expeditiously as Possible and 
therefore had agreed to drop the assurance. 

Sl. No. lO.-The Committee noted that the assurance had been 
partly implemented 1)ide statement laid on the TAble of 
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tlie House on 10-4-75. The Government had also requea-
ted for extension of time upto 31-10-75. The Committee 
agreed to grant the extension. 

Sl. No. ll.-The Committee noted that extension of time upto 
30-9-75 for implementation of the assurance had been 
askerl for. The period of extension asked for was already 
over. The Committee desired to know the preSent position 
and the reasons for delay . 

. Sl. No. 12.-The Committee noted that an extension of time 
upto 30-9-75 had been requested by Government for the 
implementation of this assurance. The Committee recal-
led their earlier recommendation made vide para 24 of the 
Tenth Report, presented to the House on the 19th Dec-
ember, 1974 in the case of assurance relating to Unstarred 
Question No. 2834 dated the 10th August, 1973 and a'gain' 
held the view that such information regarding delegations; 
should be readily available with each Ministry as soon as 
the accounts fora' y~r were closed or even earlier and 
there was no justifieation for nelay. As the period of ex-
tension was already over, they decided to watch imple-
mentation of the assurance. 

St. No. 13.-A request for extension of time upto 31-10-75 had 
been received. The Committee agreed to the ext~ion. 

81. No. 14.-The Government had requested for extension of' 
time upto 10-lO-75~ The Committee agreed to the exten-
sion ann decided to watch the implementation. 

Sl. No. 15.-The Committee noted th.at the assurance had been 
partly implemented vide statement laid on the Table of 
Lok Sabha on 8-5-75. The Committee regretted that 
neither the rest of the information had been furnished as 
yet nor any extension of time asked for. Th~y took serious 
view of the fact that the Government had neither come 
forward with any explanation with regard to reasons for 
delay nor eared to indicate the progress in collecting the 
information to the Committee. They desired that the assu-
rance should be implemented fully without delay. 

8f. No. 16.-No extension had been requested in this·case. The 
Committee regretted that· no intimation with regard to 
the &etion takeD to implement the assurance had been 
COIIIDlUDieated to them nor reasons for delay intimated. 
Aao. assuranc:e bad been ·pendiDg for over one year, the 
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!Committee desired. that it should be implemented expedi .. 
tiously and in the meantime reaSons for delay anet failure 
to· ask for extension of time explained. 

:Sz. . No. 17.-The Government had requested for extension of 
time upto 31-8-75. No further extension had been asked 

. for. The Committee desired to mow the progress made 
in collecting the information and the reasons for delay, 

.Sl. No. ~8.-The assurance had neither been implemented. nor 
any extension ~equested by the Government. The Com-
mittee had not been informed of the action taken so far 
to collect the information. rrhey regrettert the casual 
manner in which Government had treated this assurance . 

. S1. No. 19.-The Committee noted that the assurance had been 
partly implemented vide statement laid on the Table of the 
House on 21-7-75. The Government had also requested for 
extension of time upto 31-8-75. As the period of extension 
was already over, the Committee desired to know the pro-
gress in the case and the reasons for delay for supplying 
rest of the information. 

,S1. No. 20.-A request for extension of time upto 28-10-75 had 
been received in this case. The Committee a:greeet to the 
extension. 

Sz. No. 21.-A request for extension of time upto 25-10-75 had 
been received. The Committee agreed to the extension. 

S1. No. 22.-A request for extension of time upto 29-10-75 had 
been received in this case. The Committee agreed to the 
extension. 

S1. No. 23.-An extension of time upto 30-9-75 had been reques-
ted. As the period of extension was over, the Committee 
desired that the assurance be implemented expeditiously. 

51. No. 24.-A request for extension of time upto 30-10-75 had 
been received. The Committee agreed to the extension 
ann wanted to know the progress of the <case. 

Sl. No. 25.-The assurance had been partly implemented vide 
statement laid on the Table of the House on 21-7-75. An 
extension of time upto 31-8-75 had also been received. No 
further extension had -been asked for. The Committee 

·desired to know the progress made in collecting rest 01 
the information and its expeditious implementation. 
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st. No. ·26.-An extension of tUne" upto 1s:.7-75 hac! been re-
quested. No further e~tension had been' alked for. The 

'Committee felt that the Central Government were also 
concernecl in the matter of atrocities committed on the 
'scheduled castes and scheduled tribes and such informa-
tion should have been readily available at the Centre. The 
Committee desired that whatever information was avail-
able with the Government should be laid on the Table of 
:the House expedi,tiously andthi$ matter, giv~ serious 
consideration. ,. ..", ,.' 

SI. No. 27.-An extension of time upto 17-11-75 had been 
requested. The Committee felt that there was some ,factual 
basis for which the Member had tabled the question and 
the very purpose of the question was frustrated by the 
long delay in collecting the information by. the' Govern-
ment. They took serious note of this delay anti. desired 
that the Government should take special and effective 
steps to implement the assura~e without further delay. 

SI. No. 28.-;-The Government had requested for extension of 
time upto 24-4-75. The Committee noted with regret that 
neither the assurance had been implemented nor further 
extension asked for though the period of extension was 

'over five month. ago. They desired to know the progresa 
of the case and the reasons for delay. In order to know 
the progress anti. "easons for delay in details, the Com-
mittee decided to hear the representatives of the Ministry 
of Industry and Civil Supplies with regard to this assu-
rance. 

S!. No. 29.-The assurance had neither been implemented nor 
any extension requested by the Government. It wu 
stated in the assurance, that a,. statement showing the re-
commenri.ations made by the Committee on Public Unde!'-
takings in their 63rd Report and the nature of final actiOD 
taken on each of the recommendations was being compUecl 
and would be laid on the Tabl~ :t;f the House. The Com-
mittee were surprised to note that a statement showing 
the recommendations eontainetl in the report of the Par-
liamentary Committee and the nature of action taken oD 
the recommendatioRS which wu being compiled in August, 
1974 could not be completed dUring the period of 1~ 

. months. The Comm,ittee were highly critical of the way 
in which the Government had treated this auurance. Tbey 

1~18 ~.' i 



• de~ed, th~t \h.e assw.:an,ce be implemeDte4. wi~u~ further 
delay. ' ' 

S,. N..q, 3Q.~~ el(WDsion of time upto 31-8-75 bad been rew 
qp.~~., AJ. the period of extension was. over, the Com. 
~ttee ~, to know the progress and the reasons for' 
~~y.. 

, SI. No. 31.-The Committee noted that the assurance had been 
partly implemented' vide 'stateIn~t ~ai~, on ~ Table of 
Lok Sabha on 21-7 .. '75. The Committee ~~ that rest 
of the information shoulr\ be laid on the Table of the House 
~tiously. 

SloNo. 32.-A request for extension of time upto 30-11-75 had 
'been received. The Co~ttee agreed to the extension. 

Slo No. sa.-The Government had requested for extension of 
time upto 30-9-75. As the period of extension was alrear\y 
over, the Committee desired to know the progress and the 
reaaons for delay.' 

S1. No. 341.-~e assurance had neitherbE!t!n impl~mented nor 
any extension, requested, by the Governmeut. The Com-
mittee had not been informed of the action takeD so far 
to collect tpe info~ation., Th~ 4epreca~. the casual 
manner in which the Government had treated this assu-
rance" The COInnuttee desired, to kn,ow: th~ reasons for 
delay. 

Slo No. 35.-The assurance bad neither been implemented nor 
any extension requested by the Government The Com-
mittee had not been informed of the action taken so far to 
collect the information. They 'regretted 'the casual man-
ner in which the Gov.ernment ha4, t:re~teq th,~ assurance. 
The Cbmmittee desired to lm<JW: the ,prese~t PQsition of the 
case and the, reasons fox: del~y in ,implep:tentation of the' 
assurance . 

. Sl. No. 36.-An e:a.udoDe»f time upto' 31-a.:.75 had been reques-
ted. Nei~her Ithe aBJui'anae 'had· been implemented nor an 

, e"teJuiion, .asked: for. ! ,;As, thel perion of extenSion was al-
ready OV~f' the COmmittee' .anted' to know the progress 
and desir.ed' that.· the ; 88&ul:ance' be implemented without . 

. delay.. : .,;,', " :," " 

st.' No. 37.-An e~tension of time upto 15-12,.74 had been re-
. quested. 'The Committee were siuprl&ed ,~'~np~l.tpat 



as 
IIIMtJrr· .......... W bteD ilDpllaL-_ IlGl' the pro-
.. madJe .. croUeciin. the ~ intiJllUed to them . 
... ~ ... ~ ~ __ ~. !Dr .. ~ u.. the Com-
lJli.fit.ee c1~¥W w heaf the Hprell!l1tUives of 1IIae Ministry 
01 Pet;roMU1Jl __ Chemic. regat'CtiDc the reasoDB in 
detail for delay in the implemen~tiOn Gf the usurance. 

~ lip. 38.-Aa _tension (If time "1)10 311-10-75 had been re-
~. Tbe Committee agreed to tbe exteuion. 

Sl. No. 39.-An extension of time upto 30-6-73 had been re-
quested. The assurance had neither been implemented 
1M' any furt~er exten8i:on asked for. The Committee 
wan~ to know the reasons for delay and desired that the 
IIII8uranee be implemen~' Without fUrther delay. 

Sl. No. 40.-The Committee desired to have a factual note 
£t.om. the Government wit.ll r~d to this 8S81JI'ance. 

Sf: No. 41.-'.nte assurance had been given on 27-8:.74. The 
Committee noted with. reAt that neither the assurance 
had been implemente<\ so far nor any extension of time 
had been request.ed. The Committee took a serious view 
of the manner in which the assurance had been treated by 
th~ G.overnment and desired t.l1at the a~urance be imple-
mented' witlioutd~l_y . 

Sl. No. 42.-No extension of time had DeeD requested in this 
CaM IlQr. any' progresa- repor,ted. The Committee desired 
to know the reasons for delay and wanted the assurance 
to be implemented expeditiously. 

SZ. No. 43.-The assurance had been given on 25-7-74 and had 
been pending for over one year. The assurance had 
neither been implementen. nor any extension of time ask-
ed for. The Committee took serious note of the matter 
and desired to know the reasons why the information had 
not been collected so far and no intimation sent to the 
Committee. 

Sl. No. 44.-An extension of time upto 8-9-75 had been re-
quested. The period of extension asked for was already 
over. The Committee desired to know the present posi-
tion and the reasons for delay. 

S1. No. 45.-The Committee wanted to know the facts of the 
case aru\ the progress made so far in the matter. n{ey 
desired that the assurance be implemented expeditiously. 



32' 

. ,). 'llS!. .No. ·46~~Th8 Coinmittee .noted that,~ 'IsItHahee had beeD 
, " "; partly im.plemented "ide statement laid on the Table of 

the House on 20-12-74., The, Committee wanted to know 
,the reasons for delay in collecting ~t of the information 
;and 'desired that the assurance hi implemented in full 
expeditioUsly. ' 

S1. 'No. 47.-The Government had requesteO, for extension of 
time upto 1-11-75. The Committee agreed ~,the exten-
sion. 

'jlequests from the DepI:£rtment of Parliamentary' Affairs for uten.-
, sion of time-llimit for the implementation of certain 48suTUnce8 

given, dur~ng the, va.rious sessions Of Fifth, Lok Sabha; 

MEMORANDUM NO. 105 

8 .. The Committee considered requests from the Department of 
Parliamentary Affairs for the extension of time-limit for the imple-
mentation of 8 assurances given during the various sessions of Fifth 
Lok Sabha, as shown in Anntx~e-II. 

After examining the reasons advanced by the Ministdes concern-
ed, the Committee agreed to the extensio~:of thpe'for theimplemen-
tation of the a'SBUrances upto the period. ShoWn aS~!lSt ,each in the 
Annexure. Observations made by the Commit~e in certain c~ 
are shown in column 4 thereof. 

The Committee then adjourned to sit again on Saturday, the 4th 
October, 1975. 



.• till IrA AIprr, 1m. 
(Vide 'JIUa 1 of Minutel of the Thiad ,qaiq) 

Pendir.i ulurarc:u Jll'rtairir, Ir HI",rl); Slliin. 
1914 of Plfth Lok !abba 

II. Date ud Text of the 
Question/Debate No. Jtefenr:c:e 

------------------..... ------..... -----------------------.... ----------·2 3 s 
(Miniltry of Aaric:uJture and Irripticr) 

I. USQ. No. 1$6$1 The reClJlillrmeUl of ()Q the bui' fJj the t'~- Requ( It rfC:dved 
clt. s-8:-H'" tnI:tOnof each .-nd reg!-.rd ur- fr«m DPA on 
stu! n.B. t9tate. hOrilpower- dn the Tractor (Dil- 1-8-15 for ex-
OwIdra Gowda wile. tribution and Sale) terlloll of time 

Control order with lIptO 3D-9-15.No 
the Atro Indllltriu f~r txte,,-

2. USQ. No. 
1602 dt.5-S-14 
by Shri Shiv 
Kumar Shaltri 

(a) the total arca 
of c:ultivable lar d 
in the country; 

(b) the arca out of 
it rloughcd by 
tractor IS al80 by 
bullocks. leparatl.-
Jy; 

lC:) whether the fixa-
tion of ceillinl on 
qric:ultural ~d 
hal had any impact 
on the pric:n of 
t.rac:torl; and 

Corporatior.1 .r.d lion Icvlht 
deaJeri of !Ilciaef ova for. 
tractOri &Jld after tak-
ing into account tbe 
dlmaftd from the 
Director - Gereral. 
Resettlement, for rx-
servicemen and Dt-
fence Persol1Jl.e1 and 
the e8tim,ted require-
mentl for Aaro-Scr-
vice Centre., Multi-
ple CroDDir, PrOjtetl 
etc..; the c.nnand is 
estimated to be ab-
out 60.000 noe. State-
wise and horse pa-
wer wise partic:ulf.rs 
of demand are bein, 
colleeted and will be 
laid on tIu: table of 
the Sabha. 

(a) to (d) :-'''he re-
quisite i!'.fe,rmatien 
is beir, e<UlClCd 
ar d will be kit'. en 
the table cf Ih( Sa-
bha. 

Requelt received 
frem DPA on 
l009-7~ fer 
IXlcnuel' (f 
lime upto 
31-10.75. 

---------------------



1 

3· USQ. No. 2763 
dt. 1~8-14 by 
Shri Ramava-
tar Shuhtri 

4. USQ. No. 114 
dt. 22-7-14 by 
Maubna Isbe-
que Sambhali 

.. 
-~-----

3 

I ·,1 .l > • "f 1 ~ " 

(4) If 10. the f.~ 
thenof. 

4 

(a) the nUintltr of (1,). (c) &: Cd):-The 
I,gar nnu.. in Bj.- ,~.ired iMollDlltiQl! i, _ and Uttar Pra- bem, collected frt'1Il 
desh "pantely; the ,illite:, Govern-

DIItIlIa Clif Bibu and 
(b) Whether surplus Uttar Pradesh Ind 
1aDdI in ,the, name, ,will. be placid OIl tile 
of Panna are in the table of the Sabha la 
pgueuion of theae loon.. it bICGIIMI 
s.-r mlU. ; aVlllable. 

tTLao. the ::: of in ~ on 
. 0 each aapr mill. 

alld 

(d) the"me of 
the Gove_eftt for 
diltributiOD of the 
lagc:l. lym. with 
tb,clll. in ellee.. of 
the cellini fixed. 

(Ministry ofBducation. Social Welfare &: Culture) 

ea) the Dum~r of Ca) to (c) :-The infor- Requelt received 
teachera who are mation is heir., coUec- from DPA on 
workintJ on ad hoc ted from the Delhi 12-9-75 for ez-
,bPis ID Govern.. Administration. tension of time 
ment acRooJa in upto 50-11-75. 
Delhi. 

(b) the reaaonB for 
which they hive not 
been reauJarized 
though Bome of 
them have comp-
leted more than 
five yeara of Ser-
vice; and 

5. USQ. No 2280 
dt. 12-8-74 by 
Sh. Hukam 
Chand Kach-
wai. 

6. USQ. No. 2287 
dt. 12-8-74 by 
Sh. M. C. 
Daga. 

(c) how much time 
it will take to regu-
larize them. 

The names of the 
educational insti-
tutions which aw-
ard the degree 
of ·Sashtri.'.,j 

(a) the programmes 
undertaken in the 
country under UNI 
CEF and the amount 
of expendi· 
ture incurred on 
such programmes 
state-wise, during 

Information il bein, 
collected and Will be 
IRid on the table of the 
House. 

(a)&(b) :-Necessaqr 
i"rormation is heing 
collected from the 
concerned qurtera 
and wiD be laid on the 
Table of the Sabha. 

Rcqueat received 
from DPA OD. 
5-6-75 for ex-
tension of time 
up to 30-11-75. 

Request received 
from DPA on 
5-6-75 for ex-
tension of tjme 
upto I5-8-75.No 
further extension 
loughtfor. 

----~--.--------- --
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7. USQ. No. 2160 
Cot. 19;'8-74 by 
Sh.D". B. 
Chanc~a Gow-
da·. 

.s. uSQ. No. 3261 
elt. 2.2-8-74 by 
Sh.A.K.M. 
Ishaque 

~. USQ. N;>. 558 
dt. :&5-7-74 by 
Sh. S. M. B.l-
nerjee 

1972, 1973 ar.d 
1974 resPectively; 
ar'.d 

(b) whrtherthc Cen-
tral Social 'Wdfare 
Departm~nt loob 
lilt«. tl&!:. ~mel 
UJl~tl!~.&.; .wider 
the 'ONI~'F . and 
wl\eh'~ ~y have 
~ Icved ~eirl ob-
Jects as per their 
estimate. 

(II) whelher the re t." 
Udvcrsities in 
Inc!.ia which have 
ir traduced religion 
a8 an 0rticnaJ sub-
ject (l study; and 

(b) if so, the names· 
ofsuch U t.ivc:rsitiC:I • 

.~ • ,(b) ~ ~ 
~"" ,inIonIIation 
.i\~ cellccadullt 
WID be' laid on the 
Table '" • Slbha. 
The, cdIectlCfn of in-
fwmation wtU how-
ever take lome time. 

Partly imple-
mented Wh 
ltateal,"ta laid 
or. the Table of 
Lok Sabba on 
21-7-75 and 
4-8-75. 

The qUBlltum of COIl 
tr.mlp0!1ed to 
Kerlla) Punjab and 
G'!jarat and the 
price at "'hieb it is 
beir.g IOld in the 

Ttletnf~Miibell1" ~~celftd 
co1lccted . lAnd will be from D'PA on 
laid ~n the Table of 21-4-75 for eX-
!he Hause. tenuon of time 

u~tol31-6-75. No 
rurtfiCr exten-
,ion 10Uaht for. rtipective Statn. 

(Min1atr7 of Defence) 

(a) Whether an aro- (c) 
maly Committee has A lltatemer.t will be 
b:en formed It, the laid on the Table of 
Departmental Cou- the HOUle in due 
l,cil of the J. C. M. course, after dea-
t,) remOVe the aions,bave been taken 
,lariLg anomalies by the Govetllillenton 
urisiJ", out of thl! the rtUIJJIIIIendation. 
impl"mer..tation of that may be made by 
the Pay Cornml- the Committee. 
Isiofl'S recommenda-
tlOl'.S; 

(b) ifso, the number 
\If ".omalies recti-
fb~; a: ,I.! 

(c) W:l ~t!\:r a state-
m;llt will be1aid or. 
th~ T "ble of the 
House. 

~que.t for drop-
pinS of the 
asaurance were 
considered by 
the Committe at 
their littin .. 
held or. :&7-1-75 
and 22-8 7S. 
At their sitllng 
held on 22-8-75 
the Committee 
noted that the 
s .. urance hal 
been partly 
implemented. 
They expressed 
tbe hope that 
Goverllment 
would expedite 
implementation 
of the recg-
nuqendations 
madcJto be made 
by the A,'lDm'1ic 



•• --_ .. _-----------_._._--, 
J 2 

10. USQ. No. 192 
elt. 2'-7-,.. bJ' 
Ibri S. R. 
~i. 

II. USQ. No. 1375 
cit. 2-8-7. bJ 
Shri ,,etirmoy 
BoIu. 

3 .. 
Committee and 
lay them on 
the table of the 
HOUle expedi-
tloUily. 

(ManiaII")' oC Pinance) 

(a) whether the No. 
oC audit obaerva-
tiOll.I .... steepl,. in-
creaKd .inee 19~ 
reprclln, Inancial 
tranaaetlonl of va-
riOUI Mlniatries, 

(b) if 10. the tllurcl 
thereof ,,"r-wlae and 
Mini""""'; and 
(c) the reuona for 
Dot IqUarinI them 
up for 10 man,. 
Jeln. 

(a) how mall Y ftnna 
of auditors lire It-
uin, buliDe.. fl't'm 
Government, Re-
serve Bar-t end 
di&n:nt other Go-
Yedlrnent owrec! 
organisations Iike-
Government c:ompa-
des. autonomous 
and llIItUtory !x>diea. 

(b) total amount 
paid as audit feCI 
during the last three 
Jean with amounts 
annually paid to 
each such audit 
firm to be shown 
against each; 

(c) number of ludit 
firms who arc re-
sistcred in Govern-
ment pennel; and 

fd) how many of 
them hive not been 
liVen any bUline.s 
at all and re .. onl 
for the lame. 

Ca) to (0) :-'I'be infor-
mation ia heir I collec-
ted and will be laid 
on the Table of ·the 
HODle. 

pl,rtly impUmtn-
tce! fIit# Itate-· 
mer.t lail1 in 
Lek Sabha on 
JD-4-75·lteqUflt 
received frem 
lJPA 011. 7-1-15 
for esteIIllon of 
time up to 
31-10-75· 

(I) at (b) :-Auditon RequClt received 
are Ippointee ditfc:r- frOm DPA on 
cnt authoritiCl.". 6. 21-S-75 fOO' 
the Deptt. ofCompanJ' erJenlion of 
Affairs in respect of time: upto 
Governmcnt r..omp.- 3D-9-7S. No fur-
nics, the Rescrve Ba- ther e:llen.ion 
nkin respect of State souPt for. 
Bank. the relpective 
Banks with the Reser-
ve Bank's approval 
in the case of Nationa-
lised Banta. differ-
eDt Miniatriu of the 
Govt. of Ir:dil in re.-
pectofvariou8 eutono-
moUi bodies and sO 
on. The information 
has to be callt ett6 
from these authori-
ties. This is belPS 
dor.e and a statement 
will be laid on the 
Table of the House 
when the information 
become. available. 

(d) Aa the apPOint-
ment i. made by di-
&n:nt luthoritiu .8 
alated in part <a> 
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3 

lbov~, thilinformation 
hu to be coDede~ 
frcm the m end win 
be laid. on the table of 
the Houle vmrn it be-
comu available. 

USQ. No. 1!B9 The No. ofddeptions The irfollJllticll is 
dt. 2-8-14 by inclw1in,' ca1tural. beir.; Ct'lIcdu'. rr.d 
Sbri Japrinath- educational which will be It.i~. on the Tt.
Milhn. went abrOld. since ble of the House al 

January, 1974 and aoon II poa.ible. 
the countries they 
,naited and the ex-
per.c'.iture ir.c:um:d 
on each delegation. 

USQ. No. 1"li (a) whet~r aever,.! 
dt. 2-8-74 by InternatlOr.al pr'll 
81Shri Bi· Ire operatinl in Vl.-
ren"~ Sinp rioUi part, of th~ 
Rao . and. • country to drail" cut 
Mukbtlar Sinll! li1ver.1 thiB 
Mllilt. metal fetched a 

hi,her price abrQad. 

(b) whether bullion 
dealen are smU81-
lir I silver out of 
the country and in 
return Ire ,cttillg 
gold which bean 
higher price here • 
ar.d 

(0) iho, the particu-
Ian of the casc. 
brouaht to light 
and the me.sures 
proposed to be ta-
ten to end this evil. 

(0) While furnish-
ing particulars of All 
Inda stizures of SilV\'I 
arrl steps taken to 
end smug1ing, it was 

stated that informatiel!-
is b:irg coUecttd 
and will be laid on the 
table of the House II 
early al possible. 

R.c quut I'fccivcd 
(rem DPA on 

7-8-75 for eX-
ter.ior oftime 
,upto 30-9-75. 
No further es-
tension .0uPt 
for. 

lUquut received 
from DPA Oft 
21-8-7$ for n-
ten'ion of ti-
meupto 31-10-
75; 

SQ. No. 370 
dl. 16-8-74 by 
Sbri Indnjit 
Gupta. 

(a) how many doc-
ton, advocates 
and COlltractOl'll pay-
Income-tax in each 
stale; 

(a) In the .tatement Request recldved 
laid on the table of the from DPA on 
HOUle it WI. 1",,,. 28-7-7S for 
ali" llated that : eXteaIlon of 

(b) the amoUDt of 
Inc:omc-rax colloc-
ted from these cate-
aorica in 1971-72, 
,1972-73. 1973-74. 

(i) with r~ to ad-
vocatca information 
regardins the No. of 
Advocatell In the C. 
I. T. charlc of West 
Bcnp1, (other than 
Calcutta Cit)') i. be-
iDg collclcted aDd \\'ill 
be laid on the Table of 
the HoU&e. 

time upto 
10-10-75· 
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IS.: USQ. No. 2546 
dt. 16-8-74 by 
8hri SUkbdeO 
Prasad Verma. 

3 

(a) whether expendi-
ture on telephone 
calls in respect of 
Government of In-
dia oOlcc. have 
considerably increa-
sed in the first lIix 
montha of the ye-
ar 1974 as compared 
to the corresponding 
period of the year 
1973; and 

(b) if 80, the steps 
Government pro-
pOle to take to 
check this. 

4 

(ii) Reaardina doc:tota 
it w"statecf that !be 
ftprel in telpec:t of 
commillionen' charaes 
at Luc:lr.now, Andhia 
Pradeah, Kanpur, R.-
j~ .AI.am, ,N., pur, uri... p~ 
M1ritall',k~ -Madhya rrauqh ~ 
awaited and Win be 
laid em the table of the 
~e as ioon as po-
saible. 

(b) The Information 
is beine collcctod IQA 
will be Iai4 on Qie tab-
le of the HOUle. 

<a) & (b) :- The requi-
site information ii' 
beilll collected aDd 
wiH be lald on the 
Table ofthe HOUle. 

s 

16. USQ. No. 2550 <a) the no. of ocea-
dt. 16-8-74 by sions and the No. 
Shri Bhogcndra of cases when Bir-
Jha. 1& Group of Indust-

ries have been 
found evading In-
come TalC, customs 
and excise du-
ties sinCe 1971; 

(a) (b) -It was inter-
alia IItated that infor-
mation regarding eva-
sion of customs and 
Central excise duties 
by tne Birla Group 
of Industries Was be-
ing collected and will 
be laid on the Table 
of the House as BOon 
as possible. 

17· U8Q. No. 2584 
dt. 16-8-74 by 
8hri Madh\l 
Limaye. 

(b) what action Go-
vernment have ta-
ken against them. 

Referting to the reply The information is nQt 
to Lok Sabha USQ. readily available and 
NO.9885 dt. 10-5-74 the same will be laid on 
and asking the No. ,tlIc table of the House 
of companies whose <,'fill Boon as ready. 
exports are below, 
30 per cent of their 
production. 

Requcst reccived 
from DPA OD 
7-6-75 for ex-
tension of time 
upto 31-8-75. 
No. further ex-
tension sought 
for. 

----------------_. --_. __ .- ----,_ .. _-----_. 
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18. • 

~. 

USQ. No. 4124 
dt. ~&-74 by 
8hri Arvind 
M. Patel. 

._-----_. 
a 

(I) the No. of CllCI of 
iDfrinJCDlellt of 
vmoa. CUltoIIII 

Rcplatioau dctcctcd 
durina the year 
197~-74 _ti from 
April to JUDO, tbiI 
year; aocl 

(b) the value of 
Iood.s aeized and the 
No. of penoDI pro.. 
lecuted for infrinae-
meDt of Custom 
.ReJUlatiODI. 

(I) whether expendi-
ture for oflice CI-
tablishment of oacl1 
Minilltry has in-
creaaed ; 

(b) if 80 1 he comparl-
tivo flets there about 
for last three fin-
Incial years and 
upto the 30th June, 
1974; 

(c) Clomparalive 
ftcta of expendi-
ture incurred by 
each Minister on 
tours abrold dur-
in, the last three 
financial years 
and upto the 30th 
June, 1974; and 

(d) the steps taken 
for curtailiqauch 
espenditures on 
the Ministers and 
establishment of 
different Minis-
tries. 

(a) Ie (b) :-The infor-
1BiIion. lI"leiDI 
c:olIected aad· WIll be 
laid OD the table of the 
Houea. earl, II 
ptIdIle. 

('&) to (11).-The mfat-
mation i, bdDt ""Uce-
teil ad Will tie 'laid 
down en me Table of 
the House. 

(Ministry 0/ H ,alth Ql/d Family Planni",) 

20. USQ. No.' 570 
dt. 2S-7-74 by 
Shrimati Bhar-
,Ivi Thankap-
pan and Shri 
S.C. Sammta. 

(a) the No. of cases 
in which aduhc:ra-
tion and sub-
standard drugs and 
medicines manu-
factured by phar-
maceutical IIIld 
drus factories in 
various parts of the 
country have been 
involved durUlithe 
last three years • 

(a) to (c).-.The infor-
mation is bt.ing colle-
ctt'd and will be: laid 
down on the Table 
of the Sabha. 

s 

PMIj tmpie-
mantcd . i1i4I 
ItaIIl*lt' lai4 
in Lok Sabba OQ 
21-7-7S. Ro-
quell re ctlved 
from DPA OQ 
8-7-75 for ex-
tension of time 
apto 31-8-75. 
No further ex-
tension .ousht 
for. 

Request re~iv
ed from DPA 
on 28-7-7S for 
extension of 
time upto 
28-10-75· 

----_._. __ ._------ . ----------------
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21. USQ. No. 680 
cit. 25-7-14 by 
Shri S. C. 
SlDIIDta. 

23. USQ. No. 1281 
dt. 1-8-74 by 
Smt. Roza 
Vidyadhar 
Deshpande. 

3 

(~) tho DameI of 
tho manufacturcn 
involved in these 
calCI or allepdly 
involved in the 
practices ; and 

(c) the action taken 
in cach case. 

<a) whether perio-
dical checks are 
condu cted at the 
places of manufac-
turinl. atoring and 
&elling to find out 
purity or otherwile 
of drugl and if 10, 
whether reports arc 
lubmitted from 
time to time; and 

(b) how many offen-
ders, both from 
among the public 
and official cate-
gory, have been 
brought to book 
upto June 30, 1974, 
and how these have 
been disposed of. 

(a) the No. of per-
sons who died in 
various hospitals in 
the country for 
Using spurious 
drugs during 1973-
74 ; 

(b) the facts there-
of; 

(c) the spurious drugs 
which have been 
detected 10 far: 
and 

(d) the punishment 
Government has 
given to the culprits 
and the No. of per-
BOlli arrested in 
this connection. 

(b) The information i. 
being collected and 
will be laid on the 
Table of the Sabha 

(a) to (d):-The in-
formation is being 
collected and will be 
laid on the Table of 
the Sabha. 

." 

Request received 
from DPAqa. 
2a-'~75 for 
~OD of 
time up to· 
25-10-75. 

Request rcceived 
from DPA OD 
28-7-75 for ex-
tension of time-
upto 29-10-75. 

• 
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23. SQ. No. 154 
dt. 1-8-74 by 
Sh. Y. Eswara 
Reddy. 

24. USQ. No. U I 5 
dt. 1-8-74 by 
Shri Sluiki-
shan Modi. 

25. USQ. No. 3106 
dt.21-8-74 by 
Sh. Chatrapati 
Ambcah. 

(a) whether Goft:m-
ment are aware 
thal Harijll1\s and 
their colonies are 
tuFts of usauItS 
or harassment more' 
r requently by the 
landlords in ",cent 
days ; and 

(b) the number of Itt8Cb . 
Harijans from ~ 
1974 to July, 1974. 

the number of Hari-
jan fmnilies ill 
RajastIwJ. who haw 
been allotted resi-
dential plots d~ 
ina the last three 
years, year-wise. 

the expenditure in-
curred DO Central 
Ministers ir rapect 
of their Slllaries, al-
lowances and under 
other he.. sepa-
rately. duriJII tbe 
last two yean year--
wise. 

:26. USQ. No. 3107 (a) the atrocititS ca-
dt. 21-8-74 by mmitted 01\ the 
SIL. S., M. Scheduled C.estes 
Sidd."a. and Scheduled Tri-

beS from 1St 
JanuI!y. 1974 to 
25th July. 1974 in 
various parts of 
the co_try; 

(b) the total number 
of penons injured 
or killed (Sepa-
rately) and the 
dlllQlle cauaed to 
the property; 

(c\ the relief rim! 
by the Stale Go-

Ca) & (b):- tt, _ i",,,- R.eq~ received 
IIlia stated that States from DPA on 
(other tharl Haryana. 26-7-75 for 
Pu njab and Pondi- extension of 
cherry) Juwe yet to time upto 
furr\islt the' informa- 30-9-75. No 
tion for the period further exten-
~prll-June. "1974. sion IiOIJIht for. 

,v'· 

The: informatioll is Req~ received 
beiDI collected and from DPA on 
will be. laid on the 14-5-75 for 
Table of tbe House extension of 
when aveilable. time uptO 

30-10-75· 

It wai i""Nl/ifl stated Partly impltmm-
tbat "The dt:tails of ted filM state 
the total amount of ment laid in Lr,k 
expcllditure . incurr- Sabha 21-7-75. 
cd CID Dlaintenance of Request recej,'fd 
the residences and from DPA 0 n 
furnishings as also 14-7-75 for 
supply of water and extension of 
elC:,ctricity durirll the time upto 
yean 1972-73 and 31-8-75. No 
i973-74 are beinl further exten-
collected and will be sion sought for. 
laid on the Table ,of 
the House. 

(a) to (d\ :- Informa- Rr.quelt received 
tion is beiDl collected from DPA on 

and will be laid OIl 2-7-75 for ex-
tAe Table of the Houae. tmlioQ uf time ".,to 1,-1-75. 

NJ further ft:-
teQlion soupt 
for. 
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37. USQ. No. 310S 
dt. :11-8-74 by 
Sb. S. & 
SJdd.".. 

21. USQ. No. 3<f4 
dt. 24-7-74 by 
ShriMadhu 
Limaye 

... _---_._..,...,.."....- ... ~-.. --:-.-~ ... -.-
3 

vemment or tlao 
Central Govem-
apa in eA ~ ; -Cd) ~mte . ItepI 
the S_ t"-"' ... 
~ Uct-~~~ =... ~rIl~ 

~tbava~tO 
put an end to such 
IIlrocities. 

... _ •..•• "._ ._4._ .. 

Ca) what is tbe tottd "'), :-Tbe . illforma-
amount of poll- 111m iR bIi~ coll(ct-
matric Scbol.,.. ed. fftlla tM· Strte 
ships awarded to GoJeanau. 
.the students of tbe 
Scheduled CasttS 
IIld Scheduled Tri-
bal duriQl the 
Jle&rI I,,:a-'f! and 
1973-74 iD each 
StIdIe and '(:Jnion 
Territory; and 

(b) of the total 
IIROl1nt, how auch 
bas been paid to-
wards the tuition 
fees, eamilllltion 
feea alld etker fee'l 
and how much has 
been paid to the 
audents for their 
maint~. 

(Mi""trJIo! Irrdsutry end Civil Supplifs) 

Referrlnll\ to the 
reply' to Unatarr-
cd Quettion No. 
9566 dt. 8-5-74 and 
Okil":-

Ca) whether. .the ir-
(ormation about 
the application Ii . 
made by the foreigri' 
compar.ic8 for imr 
port licences valued 
at Rs. 2 laths and 
above durin11973-
74 and the action 
taken by Govt. 
thereon, has lir ce . 
been collected; 

Cal to (c) :-Informa-
tior. r~latir __ .t0 the 
Lck Sabh.a. Ur.atarr-
e.d au.stIOD· No. 
9,66 1a Itm beir g 

coDc:ctc4· 

W,hile explair.ing 
the cauaes of delay, it 
• i,,;"-4I;4 atate"d 
thatir,fonnation about 
the iDJROrt licences 
is.uc;4 to the. foreign 
companies during 
1971-74 are beir·, col-
lecte,d from aU con-
cem~d allthorltiu. 

, 
._ .. _hSP=,.' 

JleQUest rrcrifttt 
from DlA-
23-'-75 for 

extension of time-' 
lip!., 17-11-7S~ 

~cwcat received 
Cloni 't')PA on 
16-9-74 for 
extc naion of' 
time upto 24-
4-75. No further 
extension soupt 
for. 
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USQ. No'. 1812 
dr. 7-8-14 by 
Sh. D.K. 
~. 

<» 1£ 10, .. 4etUa 
thereof'.... ' 

fR)lfll~ .... (ll1OIl' 
fer • ...,. 

(,) whethrr Gcvrrr-
mol have tf.ku'. 
fir.al action on 
the rec.'Onunt nb-
tiPD8 of the Com-
mittie cn Public 
UIlc'.ettMir.p vide 
thrir 63ft! 'report 
(IV. Lot Sabha) 
ard 23rd report· 
(V Lok Sabha) re-
latir, to the Na-
tionll Industrilll 
Devdopmer.t eor.. 
poratiOI' Limite" ; 
and 

(b) If 10, the r.aturc 
of the final acticm. 
taken oc eado. of' 
the rec:omJneoc'.., 
tionl. 

Ie __ &110 .ted-.t aa:ordir, to the 
Polic1, certain c:ate-
pain 01' 1m ... 
~tiora are 1,0 
lie· mal1e throu.gh .... 
~I"'ir' .. jA"thori. 
tie,Uk die DG.1·.D. 
'l'c~: Ooauni,do-
ncr, .,.. Board, etc!. 
anA the .per lorin, 
aurhorltica are rm-
pcIIWCm'. to reject the 
aPialication. if theae 
wre not MCOrdIn( 
to polie:)'. In view of 
thil, the r.umlxr of 
import liatnttiliasuect 
..,. l1.ot be the .. me 
&I tile number of 
appllca$ae. The 
infol1lllltion in 
relpect o( the 
.lIP!btiorl JI1If.e bp. 
dii Ie ftnnl are"'o 
beir 8 colledec'. from 
the . ftricUI lpon-
aorir, LUthoritles. III 
.~C:iri( n to the Dine-
tor of Ir.c'.ustriu il\ 
cach St.te, there are 
22' othn lponlOrir. 
authoriict. "J-.s the 
rumber inwlvcd i, 
1~ ar.d the ir.for-
_Ii n have to be col-
lectec:l from a larJe 
I'umber of orpriaa-
tions iome men time 
wiU be necC'.et!. btfore 
the ir forma.ticn is 
plUct d en the ''1'_''lc of 
the Houae. 

(b) :-·It .... i"ter-tJl~ 
'IatcC: 1 hat ~ th.tCDllU 
,hc.wirl the rllXllJl-
Dll r.t'.atier.s mn4, b) 
the Commlttl e ill 
thdr 6!rd Rcpcrtlad 
the f.Ii.ture of lira! 
ac::kn tdltn cn erc:h 
of Ihe NOOmmcrc' .. -
tiOIll it beir,' :ccmpil-
cdaltc'. wiUbe W,\ 011 
tIo.e TpWe of the 
HoUle. 
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30. 

31. 

USQ. No. 1940 
dt. 8-8-14 by 
Shrimati Rozi. 
Vidyadhar·· 
peahpande . 
and Sh. 
Indrajit Gupta. 

USQ. No. 3169 
dt.2a-8-14 by 
Shrimati 
Bharpvi 
Thankappan. 

USQ. No. 3[84 
dt. 22-8-74 by 
Sh. Ramavatar 
Sbaatri. 

(M~Jtr.)1 of Labour) . ,,,, 

(a) the number offair (a) &:(b) :...:.Tht infor-
priCl! shops for es- nwdon ii being col-
sential comma- lected and will be laid 
.dities for orpr.iaed on the Table of the 
InQUltrial workera Sabbs in due course. 
in mines, Jute, iron 
and ateelplarta-
tion, enpneering, 
'ports and doeb. 
railways, pbarma-
ceuticall ancl p1;Iblic 
aector undertakillJ8j 
and 

. (b) the plac:elwhere 
theae ahops are 
lituatec1 alld the 
commodities sold 
by them. 

(a) the nllll1ber of 
manboun lost in 
the country, State-
wile every mor'.tb 
due to power shedd-
in,in 1912-73. 

(b) whether a large 
number of Small 
Scale . Induatriel 
have either been 
cleaed or put to 
areat . diJl::ultie8 
due to the power 
sheddil'., and ahor-
taie of raw mate-
riali and 

. (c) the ateps G3vern-
inent are takill to 
hnprove the sitUl-
tion. 

(a) to (e) :-·Informa-
tion jp beil'., conected 
8I'd will be laid on the 
Tallie of the HOUle 
after it i. received. 

(a) whether more (a) to (c) :-Tbe re-
than 700 factonel/ quiaite information 
eltabliahmeDtl/ is beinscollected. It 
mines covered will be laid on the 
under the Bmp- Table of Sabba in 
loyeea Provident. due coune. 
Fundi and F81Ilily 
Penaion FUDd A($., 
1953 and the 
schemel fnmed 
thereunder in Bihar 
are not comp1fioa 
with the proviSions 
of the said Act 
and the schemes 
riabt from tl1e 
dates of theK 
coverlF'; 

,. 

R.equest re~ivec1 
from DPA on 
S-8-1S for ea-
tension of time 
upto 31-8-1$. 
No further es;-
tension 80Ulht 
for. 

Pard) imple-
Inented ~ 
statclncnt IBid 
in Lok Sabbs 
on 21-7-75. 

R.equat received 
frOm DPA 00 
1-9-75 for d-
teDlion of time 
upto 30-11-75-



------ .. _-_._-- ---------_. __ ._._-----_. -, 
I 

33. USQ. No. 3198 
dt. 32-8-74 by 
Sh.K.M. 
Mldbubr &: 
Sh. Bhola 
Maojhi. 

3 

,<b),if' •• ~~~ 
,=,~~~-eon. foi1W Goa-
comp1faoCe; aII4 

(c) what action'baa 
beaD taken to 
aecure timely , 
compliaDcc from 
mes. 

(a) whether a ~ 
number of crimi-
nal caBei under 
SectioD 14 of the 
Bmploycca Provi-
dent Fundi Act. 
1952 8Jad ,apiDat 
.G.,. J.-ua . Cold 
St~eaded in due to 
6IukJ Cltdence 
tendered by tho 
lnapector beinl 
the main witnesa 
in tbe CUeI and 
miabandlinl by the 
conducting inspec:-
tor .. wen; aDd 

(b) iho. what ldio. 
hal been taken 
qanat tbam IRCl 
tie broad outIiDe. 
of the report with 
RpeciftC iemarb_ 

(Min""" til P,,,,01.- .. ~r) 

,... USQ. No. 1631 (a) who :Jfe the 
cit. 6-1-74 by ~pat produceR 
Sbd JyodrlDOY of IOapI in the 
Bosu. COUIltl'yj 

1418 L.S.--f 

(b) ~ and ina-
.~,'T.!of _' a • 
.fD If" '. . , j ~ . • • i . 

(c) w ...... 10111C 
DfOClucm have 
beIo cbaqed with 
uaauthoriMd do-
J'IIIIlon of ina· 
talIed c:apIICity j and 

Cd) If 10. tile f.-s 
-,"reof. 

s 
.:. 
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USQ. No. 2975 tOIal ueetI. tum- Iufoalllltiob 11 ~ ". dt. .. 1-74 '" ~ pro&. .. in =--' aadwW~ Sb. JyodimoJ 1960, 1910 ad . . 0Il'1be Table of 
Botu. W. or 1"'3 of tboHoule. 

I Paaa 6: Co •• 
Gluo LaboraIIO-
dll. en. IDdia 
Ltd.. RDcbe P!o-
dactl Ltd., Sua-
do& (1Ddia) Ltd., 
Hoecbat pJwma,.: 
geutkab L:!it. CyanamId 
Ltd. ~ Pnods Druc . 

I. .... WIffteI' HiD-
duItaIa. 

96- U!IQ. No. 36'3 (a) the total qWlllti~ (~ro~ . Reque1t received 
dt.~·74'" ty of S~ pr0.- be on II &Om DPA on 
Sh •• ,alar duccd ill tlie COUll- be .... ool1ected and 2,f-a-'fS for ea:-
Ravi. trY In the yean will be laid on the tenllon of tJme 

1971, 11.72 and 1975 Table onlle House. upto31 ~"7S.No 
by di ereDt COlD- farther cdeD 
paole& produdq lion lOu!rht for 
these productl; 

(b) how doll tbe 
actua1 production 
compare with their 
reapective pro-
duction capaCi17 
aDd whe1:bei' it II 
• fact that ~ . 
ducere are ibe-
rately keepIol tho 
productian at low 
level for ear-:'1 more proftts; 

(c) if 80, the action 
takan by Govern-
DleDt in this to-
preI. 

37. USQ. No. 3676 (a) whether Govem- ~:-- . 
dt.~-S-74 ment have l'oer- . ioQ. ·iI beiDa Requear received' 
'" S • Bhaoo- nUtted some ore- c:oUccted .,d will be from DPA on 
sabaibDbI- lID compuies to 1 aid on the Table of 3-12-74 for 
JDIIIkar 6: Sho ... lQIDufactIire fine theHaale. estClllioll of time 
V_t Sathe. ... ·c:kemicaJa in India ~-1.-74.~0 

.' : '.' : aad t~t th. com- o .~, er estel\SJOIl 
:;, ' ~ Cia purohllCd the IoUpt for. 

e chemicals from. 
Inlall scale units 
at cb~er prices 
and after repacki .. I,;';. 

lllUketed these ehe- :.',1 
_cal, at exorbitant 
prices ; 
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(b) whdJacr Mis 
HoecIaat Pan.~ 
ceuticaIs Privlk 
Limited have IDU"" 
IICkd ~. 

HiD DIIP~ 
throuJh a...u 
finD With. .. 
prdt ~D. iD 
I:CIIltmentiaia of 
DIUI (Prfces) Con-
trol Aj;t, 1970. 
ftSIrictioD 011 tm-
illl aetmtks of 
forei~ firms and 
D.G.T.D. res-
triction on produc-
tion capacities ; and 

ec) if 10, what ac-
dOll haS bce.a taken 
or is pl'OpOSrd 
k> be taken to 
stop IIIlch tl'lld-
iDa activities aDd to 
cnaure a fair dea I 
to IIaIlI lCIIe units 
(or marketiD[t their 
products. 

hlJW Dl8IlY bulk dnlJli 
were beiq mllQu· 
fldUred by foreign 
druB firms with 
more thaD z6 pen:tnt 
equity durm, the 
Fourtb PJan period 
8Ild what are thOR 
proposed to he ma-
nufactured by them 
durilll the Pift1t 
Five Year Plan 
ftnrt.wI8e alonpiTh 
totattam over. 

39. USQ. NO.3726 
dt.z'Z-8-74 bJ· . 
Sb. BbaI;ibbai 
lWfJlbbaI Par-

(.> the number of 
the industrial licea-. 
ces granted to MIS 
Hoechst, John Wyeth 
aDd May ard Baker -. durin, the last three 
JeRrI for the import 
of Capital goods raw 
materiaIB ; and 

(b) bow IDIDY appli· 
cations for import 
IiceJlces from each 

.: I. of thelC Gnu are 
peQdiDI ad how 

.. _. IiIID)' Hve been 
~d durial the 
h.1t three years. 

It was i",., .. iII stated 
thIIl "IQformatkm in 
reprd to compaDies 
baviDs fonip e.quity 
from 36% to 50% ad 
Irm-wile tumover of 
bulk druaa it btin& 
collected ad will be 
laid OIl the Table pf' 
the Hmue. 

5 

ReIl'lCIl receMd 
from DPA OIl 
14-8-75 for ex-
teaIim of time 
upto 3J-JOo". 

Ca) & (b) :-
IIlformltion is bdn. Request received 
cOllected ad will be 'rom DPA on 
laid OD the Table of the 19-4-75 for ex-
House. teDliOll of time 

upto 10+75. 
No furtber ex-
tenliem IOIIafrt 
lor. 
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SupplemeQtary De-
IIIoIQd fOl' Grmta 
(General) 

oa 11'9int ~ by 
-SIL~ 'Uma,e 
Whether.'I teehnieal 
a!IDtboratiOQ 1U8 . been 
.~ tof.&K 
WIth ~ 'lIIiItiritB Te-
'chndloiY tl\ct 'to lay 
the tetId ot'the colla-
~I&i 'ml"the'rable 
of the 'LoII: . Sabha, 
the Mini'Ster Stated, 
"this is a ~rative venture _6 has 
come into being. [ 
cannot cover every-
thina. r c,n show all 
tbe -papers to you if 
necessary." 

(Ministry of Law, Jl:8ti~ at Company Afllaln) 

41. USQ.No. 3679 
dt. 21-8-14 by 
ShrIP.G Ma-
valaDbr. 

(I) whether Gcvfrr-
ment are aware that 
contrary to their 
direction.. two ex-
patriate Dy. Ma-
nasir, Dirfcton of 
Larsen & Toubro 
Ltd. It ill continue 
to 'be 'dlrCClOn in 
!be .• lIIOdated and 
.IDblidiary com-
·parie. ; and 

(a) & (b) :-Int'orma-
don il bemgc6Uected 
and a IM!mel\t will be 
~ on·the Table 
of the Houte. 

43. 

'(b) ,iflOt.dIe:_iol". 
tUcn te) ePlqre ~m
plIGceto . Govcrr.-

. ment dirtaicr 8, 

(Ministry of Railways) 

U SQ. No. 228 the reapective aale The ~ion {a 
dt. 23-7-74 by prea,,!,. (f the heir, ,*-Ii#llCd _ 
Shri HIDm rallw,y ralflcr I(r will be p~d. cr. the 
Chand Jeaeb·ai. ... d pJa1fcJ mtic:kt 18 T..,.!; of ~ _billa 

t1SQ.Mo. 598 
dt. 2'-1-14 by 
S hri S.t,rr (·.ra 
Nara)"lll Sirha 
and Shri Arvird 
M. Patel. 

ill .the ):(OIfhePl •• lOOn. PI\III'lble •. 
RailWa) .m.in 11th 
May to 'uth May, 
i914. 

(Mir.iatry of St((l arc. Mird) 

lUferrir i to the reply 
IiWD 10 USQ. No. 
2229 "t. 7-3-14 and 
aUiJ, :-
(a) whtlhcr the re- (a) 6:lb) _TIlle iafor-
porta No. JHC/,I/:&1""on , .b bclDl 
ar.d )HC11/a8 d cC8ccrcd,'ar,4 triU be 
29th October. 1971 laid on .';'I'able of 
prepare". by ORI._ Hdule. '-. 
Dhir. bad .re avai- '.' 
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44. USQ. No.1988 
dt.8-11-7" by 
Shri B.K. Das-
cbowdlwrJ 

3 

labl~ wi~ Govern-
ment Man"ement of 
the coal Mine. i and 

(b) if so, the broad 
outlines thereof, the 
grades of c.o.r 
accordir.g to Alh 
Corter.t of S~le 
and who took the 
sample. 

5 

(ai whether on the (a) 6: (b) :- HinduaIUl ~st received 
recommendation of Siftl Ltd. did not from DPA on 
the Mcwlaya Cot- ._t staboJe. t+15 for exteD-
tile Induatrin De- .tc~ to. Me.....,. lion oftfmc tJpto 
partmer.t, 4 mcuk: ~ I!J1terpriR. 11+'75. No f\Jr. 
tona of atainJtII BIIraPIni. i!I 1973. A. ther r:lllCDllan 
Iteel walaUotted to rt,.m I~cd stain- IOUII't rOl. 
Mrahalaya Ind.ut- Ie .. steel lheetl, ne-
triafBnterprile .• - cetIaIY tilfClQalltion it 
rapani, Khui HiJls ben COIkc:te4 and 
in 1973 i and will "be tald on the 

Table of the HOUle. 
(b) whether this is a 
non-rxiatcnt CCD'I-
par.y that bas not 
let up lillY plant. 
that it i8 a PII~r 
monopoly and tIiat 
the entire ~ 
of aBotted .iain&eti 
steel ... r.ever 

moved to the I<;~i 
HiUs IJ1d was scM ih 
the bJpck-marllet'. 

45. Dated 21-1-74 Matter under Rult 
377 

$1iri Vpant Sathe re-
. '~d to" ne"'-
Iteal -E' . Q in .' t Patrfb ,= I .. which 
~'A Mundhra-
'rIPe deU I'OCb Delhi 
8IId Lcm4on·.......mere 
the clea1 rerqe to one 
Mr.·~~ ffOn':; wbo bas .~ 
cbaled.lbarel of ~ 
pneIC Ore, and uqi!lJ 
the Government to 
._ a thorou;b en-
.,u, and to m.ke a 
ItItcIDer.t the Mir.ister 
ltated ''We 1ft Kized 
oltbe matter. Eaquiria 
II'C bell. maC.c. But 
the wboIc ItorY i. IliU 
to be revealed .Del 
dIcftIore it will taIr.e 
dme and I wW aile. 
ItataDCrt," 
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46. USQ. No. ~Sa 
dt. 22-1-14 by 
Sbri Saltd 
Kumar Sarkar 

, s 

Ca) .methrr thue arc 
ary Ipceifle ort'.us 
ilaue" by Ihr MiT. is-
try for intllke of 
SCheduled Caste 1I'.d 
Scheel.uled Tribe 
candic'.ates in VII'-
ioUi cateaoriel of 
services in thr I".c:wly 
set up orpr iaationa 
lite C. M. A., S.A. 
I. L., if not, the 
rellODl therefor. 

(e) & (c.) :-11" (colma- Partly imp!nnented 
tiOl'. illx ir. colleeled Wle .. atcmeN 
ar c'. will be laic'. or, the laJd ill Lot 
Table of the HOUle. Sablla 011 

30-Ia-'74· 

(b, if not, whether 
any relZUitmer.t baa 
been mac'.e in claaa m and IV, other 
than the mine-
worken, aince the 
fODDation of the 
above orpr.isationa. 

(e) whether there ia 
any lpecific quota 
reserved for them 
and if 10. the man-
ner theae are 
JOinl to be 8I1ed 
up and when tWa 
wiD be completclr 
flIlec1 up. 

(d) the total number or Scbedulec1 e .. te. ar.c\ Scbe-
dulec1 Tt.lbca at 
IIftIeIIt 1IIIlIIdIl. in CoAL.. and 
S. A. I. L ,and tile 
total -.nc:ia 
(reserved for S. C. 
and ·S.T.) Itlll e:dat. 

~qJI\J I.a uae of On beiJ".. uked by 
Sted. Prof. Mat'.bu D.P-

davate whether it i. 
true that in places 
like Bomby 40% or 
the .teel quota il ioId 
in the black market. 
whetbcr the Midater 
lw1 inltituted an in-
quirJ and wbetber 
it il abo true that 
theae C()IDplIIliel r.z. 
ICbira. JIC ,,oct HJQ)-
Itolle were der,iec1 
their mel quota .. 
tbq were fGUlld 
w.i*martetin. in 

Beque.t re«lved 
frOm DPA OIl 
3~S for eJ:-
tenlioD 01 time 
upto 1-11-7$. 
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seed. the Mlniater 
of Steel 81 MiDeI, 
eated :-. 

''TbiI i. • epccllc 
~OD. Ttat wm 
require an Inquiry. 
I ClMot aIIlwtr tbt' 
queltiOll whethtr it it 
040% 30% or 
~~Lat i. IOld in marbt. But it 
il true that certain 
quantitle. of .teel 
IUIt JO to undesJra-
ble plaCe I for bell" 
lold for Pl'Ofit-maltir •• 
But I do not kr.ow 
more about it. If 
the bem. Member 10 
claire •• J wW make ... 
inquiry and IlllWer.'· 

_ ...... - .- .. - - .. - ... -.--.. ~--.-... --...---.. ---,,--..... ---
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tVidI ~ I of Minutrs of the Third Sittiua> 

n.tlIil, 01 ..... ~/iIICfI Idr __ ch tIN n."."".", '!I Parli"""",.", ~/ftIlt" 
__ ,":;',IiI"Jar .smuitirl 01 6"" tMtd "~(jt.tmI 01 I. eo.n;'UI 

'''''1011 

Sl. 
Mo. 

:Extension granted 
by the Commi-

nee upto 

Oblervllionl 
ofb 

Committee 

3 

1 SQ. No. 601 .da.s ...... .." ,117 Sbri Vayaiar Rm 
reprdil\l ~ICIII of profits by Automobile 
Tyre PII1II8(Pin8ac:e). • . . . 30+1975 

2 USQ.No. 149-1fated I2-U-73bJ Shri Indrajit 
Gupta rr. WhC'at and Rice Trade Merchar.ts 
arrested under D.I.R. (Aariculture &: Irrigati0t4) 31 -I 0-197' 

3 USQ. No. 1147 dated 30-7-73 by Shri Jyotirmoy 
Bosu reprdilw Irants to Bducational Institutes m Ilidia bv U. S. POIIQdations (Bducation, 
Social Welfare II: Culture). • • • 31-10-1975 

4 USQ. No. 386 dated 13-11-73 by Shri Balakrishna 
VeQkanl\& Naik rep"tlina c:oncessiOl\8 grar.ttd 
by State alld C:ntral Government to llll'lr scale 
•• "ufac:turers of Caustic Soda (Petroleum II: 
Chcmicall). 31-10-197' 

, USQ. No. 14'3 dated 21-11-73 by Shr; N. K. 
Sa1Jlbi reprding di8peQlilll with PoreilR 
C ,llabmtion in TecbDolOlY (Science II: Tech-
DOlOlY).. • • • • • • 31-10-197,. 

6 SupplementafJ by Shri Rallen Sen on sq. No. 
,.94 dated ~[-U-73 reaardina rehabilitatlOll of 
Sick Tea Gardens (C'.onunerce).. • • 31-12-197,.. 

7 USQ. N3. 2155 dated 3C>-1I-73 by ShriJyotir-
-:JJ Bda reprdilll remittaDcea by (orejp 
IrmI(PiQInce). 

Tbe lIIUraI1.Ce wu 
liven OIl Cbe 30th 
Hoy., 1m and was 
penciin, for aJmoat 
two Farl. N per 
.. rlier request of 
the Government, 
Cbe Comaaittee bad 
IJFC«l to II:ID' ex .. 
eension of tiaae 
Dpto 30th Novem-
ber, 1974. The 
Committee were 
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1 USQ. No. 3173 dated 14-3-74 by ~hrj x. Xodan-cia Rami Reddy reaardini deaths due to foad poilOQiDa (Health alUi Pamily PIaQJaia,). 

" I' 

3 4 

IIUpri&ed to QOte 
that the assurance 
had DOt b:ea Im-
~ .. tar 
and the GOv.rn-
ment have requee-
ted for further ex 
tenlioa of time 
upto 30th Septem-
ber, 1975.' As tho 
peflail. or mrcher 
extLllSiOQ was aI-
Iftdy over, the 
Committee dellce 
to know the rea-
IDGi for such a 
10111 delay and 
.\1: ~elS 10 fat 
made in collect-
IAI the informa-
tiOQ. 

The ISI\lIUce hid been partly imple-
acated 1,i4. atateo-
ment la;d on tbe 
Tlbk of the H~ on ~1-7.-7S. 'nae 
c.i&m,ttee desiml 
to knoW the fur-
ther,pl'CllftlS nwie 
in ttie miller and 
the level III which 
the matter baa 
been taken Ul' 
wiell the Govt. Of 
Raii1thlll. 



MINUTES 

FOURTH SrrrING 

'7'hIe Committee Bat on Saturday. the 4th October. 1975 from 11.00 
ho1a-s to 13.ZO houT •. 

PRESENT 

Sh.ri B. K. Daachowdhury-Chairman. 

MEMBERs 

2. Shri Syed Ahmed Aga 
3. Shri Jagadish Bhattacharyya 
4. Shri Narendra Singh Bisht 
5. Shri B. R. Kavade 
6. Shri Kinder Lal 
7. Shrimati T. Lakshmikantharruna 
8. Shri Mulki Raj Saini 
9. Shri Ramshekhar Prasad Singh 

10. Shri Satyendra Narayan Sinha. 

SEcRETARIAT 

~hri K. D. Chatterj~Chief Examiner of Questions. 

Shri S. N. Khanna--8enioT Exam.in.eT of Questions. 

Wit7llhse. Examined 

1. Shri Gian Prakuh--8ecretdry, MiniBt"Y of He.al.th and 
Family Planniftg. 

2. Dr. S. S. Gothoskar-.Drugs Controller (India), D.G.H.S., 
New Delhi. 

3. Sbri K. R. Prabhu-AdditiOnal SeCf'e'talr1l, Mi7l.iortrv of Henne 
A1faif'8. 

Miniltry of Health and Family Planning 

The Committee took evidence ot the repreeentatiYe8 of the Minis.-
1ry of Health and l'amUy P1anniDg in regard to the CWay in the im-
plementation of the following two aaurances. 
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(i) Assurance given in reply to Unstarred Question No. 4006 
on the 21st March, 1974 regarding manufacturing of adul .. 
terated and sub-standard drugs. 

(ii) Aaaurance given in reply to Unstarred Question No. 9722 
on the 9th May, 1974 regarding Primary Health Centrell. 

2. At the outset, the Chairman observed that Hon'ble members 
.~f the Committee desired to have a very clear idea as to the reasons 
f~ the delay in the implementation of certain usurances. Some 
reasons had been given in ~ notes furnished to the Committee. 
When asked whether he had any further points to clarify. the Sec-
Jetary, Ministry of Health and Family Planning atated: 

"I have again looked into the file myself very carefully and I 
must admit that there was a little aVQidable delay in the 
Ministry. Of course, we have been sending reminders to 
the States. All this information is to be collected from 
the States. They take a long time. When this informa-
tion is received in the Ministry, we collate and scrutinise 
It and then, after obtaining the approval at. the Deputy 
Minister, we try to fulfil the Assurances. In these two 
cases, there have been some delays in the Hindi Section and 
in the Issue Section. I am sorry for the dela,. We have 
now taken adequate steps to plug the loophQIes. It is 
good that this has been brought to our notice. We have 
taken 2 or 3 steps to see that the delay in those Sections ia 
minimised. Another thing that we have done is that the 
Joint Secretary, Mr. Shravan Kumar is holding monthly 
meetings now to see that information is collected from the 
States, compiled. translated and then iasued. Previously, 
as soon as a set of replies was made available to the Iasue 
Section at the Ministry. the Section. concerned bad thought 
that enough had been done and that the compliance had 
been done. Now, in 1 or 2 cases, we found that the Issue 

Section took an extra-ordinarily IQllI time. We have now 
issued instructions that the Assura.nC6 will not be consi-
dered to have been fulfUled unless and until the infOnDa-
tion has been laid on the Table of the HQUse and the state-
ment to'that effect is also made a part of the me. Second-
ly. the Joint Secretary. Mr. Shravan Kumar has been put 
in overall charge of tulfUment of Assurances to whatever 

/.I, 
" .. 

. ~tion they may rel.te; and he is calling, monthly ~eet
hlp. AIl a 'reeult of these steps, the number of pen~g 
Assurances which was M on 311t March, It'75 has cOme 
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down to 36 on the 30th September, 1975. We hope that. 
very soon we will be able to t;>ring it down to! a still lower 
figure. You will appreciate that the information has to ~ 
collected from the States; and they sometimes take inordi-
nately IQllg time. We remind them at aU levels. I have 
been writing D.O. lettel'B to the Chief Secretaries. Even 
the Minister has been requested to write D.O. letters to 
,his counterparts. Even then, it is very difficult to go on 
pressing them. Sometimes they send replies saying that 
lOme more time will be needed. In those cases, we will 
have to sit and wait for getting this fnfqrmation. We have 
also made efforts to partially fulft1 these Assurances, in 
the sense that when we receive information from more 
than half the States, we partially communicate to the De-
partment of Parliamentary Aftairs an!! gq on reminding 
the States till the Assurances are fulfilled completely and 
fully." 

3. In NgBrd to the assurance given in reply to USQ. No. 4006 on 
the %lat March, 19'14, it was pobMecI out by the COmmittee that an 
extension of time upto the 27th April, 1975 was granted earlier as re-· 
qUetted by the Ministry. ThQugh the period of extension was over, 
neither the aasurance bad been implemented DOl' any further exten-
sion of time was requested. Thereupon. the Secretary of the Minis-
try of Health and Family Planning stated: 

"The point that you have made is a very valid one. They 
shOUld have asked fOr extAmsion bef(l!l"e the expiry of the· 
last date. Unfortunately, that did not happen. I have al· 
readyeJc:preued my regret. As I have told you, we have 
now attempted to streamline the whole system. 

I find fram the records that the extension had been asked for 
till 27~, sAPril ~~ laW' ~ an«;Jtber req~t .was made on 
the 3rd ;tune. Actually. ~ey .should have.aslf.ed for ex-
leJ;Ud.on ,well .beforetbe 21tb. A..Piil. So,l.ccmcede that 
Point. 1" am not m~ aD.YexCUse. What I am asking' 
for is yourindu18enceoD the IlIIlU'UlCe ·~t henceforth 
pe~hap8 this bOn. Committee will have n,o opportunity for 
fuch ~~platD.ts." . 

.• .. 4. Wllen it ... s~.'e~t.:dthat.,·it· ~~, :the'S~ Cell in the 
,)finiatry,·if.AIly.,J.oo~in"tafter~ ~t.be.~w.~ed and . 
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rHtructured to getowr the present diftlcultles. the ~ of 
the MtniItry of Health and Fainily 'Plann1hg stated: 

"We will eXamine it and, 1f pOsSible, we will create a ~ial 
cell. We have now entrusted this job to our JointSEicl'e-
taty, Snri Shra~an Ktimar, who holds fo~i1y (Uld 
monthly rtree&gs. !I also hold special meetings Wlder ins-
tnlctit¥lSfrom the Prime Minister a,nd we review the im-
plementation ,of these assurances. Sometimes we even 
send for the files and, if there is d~ay, we pull up the, 
officers 8J?d take their explanations. As a result of this 
special drive that We have already laWlched, the number 
of pending assurances has come down oonaiderably. It is 
less than half of what it was at the end Qf December. 
1974." 

5. In connection with the auggestion of the CQrnmittee that, in 
-certain cases, assurances can be implemented in parts, the Secretary 
of the Ministry of Health and Family Planning clarifl,!d: 

"Thank you for this valuable suggestion. But my difficulty is 
that when we sometimes make an effort to fulftl 'the assur-
ance in part, the Departrnent of Parliamentary Affairs 
comes in the way and says that it is not prepared to accept 
this I coUlcicrave your indulgence in issuln~ instructions 
to it that 1t should ac(!ept assurances 'in part. We will 
keep this in mind. In th~. past there have been one or two 
cases where the Department did not accept assurances in 
part." 

6. About non· acceptance of part-implementation of assurances by 
the 1;>epartment of Parliamentary Affairs, the Commit~ invited 
atteP,tlon of the representatives of the Ministry to followUlg para 8 
of the Ninth RePQrt of the Committee which the Gmrernmen thad 
aceepted: 

"The Conunlttee, woUld Uke to reiterate in this CQnnection their 
earlier decision contained in para 14 ot ~he First Report 
(Fifth Lok Sabha) presented to the House on the 12th 
August. 1971, that in case it is likely' to take a long time 
to 'fotftl· the assurance, whatever infonnation is readily 
available with the GQvernment should be laid on the Table 
of the House at the~arUest opportuni:y.'l'be rest of the 
information as and when it becomes available should be 
laid on the Table of the House periodically in piece-Melt:. 
say, quarterly, half-yearly and so on." 
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7. The Committee observed that a member asked a question not 
only for eliciting information but also for two other reasons, viz., for' 
confirmation of the information he had and for correcting the situa-
tion. Adulteration was a health hazard. Ordinarily. the Ministry of 
Health was expected to move at a vrn:y quick speed. in order to see 
that this health hazard was prevented. If it was said that there was 
procedur8J. delay. that would not satisfy members. Such questions: 
shouU not be dealt with in the normal way but immediate action 
should be taken. At this stage, the Secretary, Ministry of Health and 
Family Planning stated: 

''The hon. Member is very right that the purpose of such ques-
tions is to correct the Government. But we are governed 
by a federal constitution where some subjects are under 
State or Concurrent List. Drug Control is implemented by 
the States. The enforcement machinery is also in the 
States. So, While PlVery effort is being made to see 
that drugs are of absolute purity and that the firms or the 
manufacturers are not able to play with the lives of the 
people in the sense they sqrnetimes manufacture sub-
standard or adulterated or spurious drugs, the fact of the 
matter is that in spite of our best efforts, in spite of our 
holding conferences every now and then, and asking for 
explanation so to say from the States and emphasising the 
need for stricter drug control and food administration by 
the States, there are lacunae and loopholes and also leth-
argy. In some of the States they do not even have a whole-
time Drug Controller, and in most of the States, the Direc-
tor of Health -services is also functioning, in addition to 
his own duties, as the Drug Controller. It is not that we' 
have not brought this to the notice of the States. We have 
done so very often and almost every year this questiQn is 
taken up in the Conference of Ministers and We impress' 
this on the States, but then they say th.,- are short of 
funds. We have al9.l taken up with the States the question 
of strengthening their laboratories, BD.i again they say they 
are short of funds. So, we pleaded with the Planning Com-
missio.n that af~ all, the strengthening of laboratories is 
a matter of All-India importance, and with. great difficulty 
they have now agreed to sanction a scheme under which 
we propose to strengthen some of the food and drug labo-
ratories in the States. About the other point raised by the 
hon. Member, you will agree that when an assurance is to 
be given, it has to be as asked for in the question. If the· 
intention of the Hon. Member was to discuss measures that. 
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were being taken by the Government of India to enfO!l'Ce 
stricter drug control,' then perhaps the languap of the-
question had to be IOmewhat different But now the 
language being what it was, he wanfled certain data and 
obviously We are bound to collect and present that data 
before Parliament in the form required. There are vari-
ous steps that we have already taken. We are contemp-
lating to provide stricter penalties il1 the Drug alld CO$-
metics Act in the sense that anybody who sells a spurious 
drug will be given life impriaonment. We have consult-
ed varioul Jlinistries and we have drafted a DOte which 
we are taking shortly to the Cabinet. But because this is 
in the Concurrent List, the States will be largely involved 
in its implementation. Whatever we do, ultimately we 
have to, depend upon them. We are trying our best to" 
tighten the entire machinery of drug control and I hope 
that some tangible results would be achieved. It is much 
better now than what it was five or ten years ago. 

Scarcity, the price level etc., have also encouraged food and 
drug adulteration because people want to make quick 
money, but "because of the emergency people are slightly 
more- cooperative and m~ obedient. I do not say that we 
will be able to completely solve the problem, but I hope 
We will be able to make a sizable dent into the problem 
of drug adulteration." 

8. It was stated in the note received from the Ministry that infor-
mation had been received from 14 States. When asked by the C~
mittee as to what reasons were given by the other States for not 
hemg able to send. the information, the Secretary, Miili.try of Health 
and Family Planning stated: 

"We do not ask them Coar any explanation because it involves 
the question of Centre-State relationship. U it is their 
subject, it is their subject. We onl,y emphasise the urg-
ency of a particular type of action, but when we go to the 
States we pull them up, but We do not put it in writing. 
Sq, it is a delicate matter, but at the meet1np of the Sec-
retaries Director of Health Service.s etc., we take up this 
matter. The usual explanation is that there has been 
delay in collecting the information from the Districts, that 
the information is not readily available etc. The emer-
gency is ODe of the reasons why it haa been PQIISible to 
bring down tbe number of assurances." 
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9. In regard to the ,matter that p~ention of adulteration was a 

&ate IUbj.-et, the Committee pointed ,fit that there were instances: 
in the ~tes When people had beeftan-ested fa,' this offence and thea 
released, and as such, the Centre could not wash ,off hands saying 
that it was a State subject. If informatiOft was not forthcoming at 
the Departmental level, the matter should have been taken up at 
Ministry's level. To this, the Secretary, Ministry 01. Health and 
Family Planning repUed: as UDder: 

"We do it time and again. We do it at l~ast twice a year. We 
are having discussions about this matter in the Secretar-
ies' COMmittee, the Director of Health Services' Commit· 
tee and also in the Minister's Committee. Over and above 
that, in the zonal committee, we have also discussed this 
matter. In fact, this is one of the items for discussi().D. 
every time in the zonal committees. Even today, a meet-
ing is going on in Goa, and this is one of the subjects for 
discussion. As far as implementation part is concerned, 
that rests with them." 

10. On -.-n, ,~uiry :py ~!t C~~tee w-AAther, ~part ,from State 
<;;Ove~ts' ])rug CQntrolJen and their inteIUgezice department., 
the ~ bad ,their~wn intelligence ciepartmeQ,ts, the ,Drugs Con-
troller (India), DGHS stated: 

"We do not have any intelligence organisatiQJl as such. We 
have a centAal dl-ug. controller org~~ which ~ts .. 
a li.aieon wgNJisa,tion with the StaW regarding tJJe ,~ 
fonn administra~ of the Act. But we llave a ~_sman 
ol'~~ion. So ,~I'.>WI ooUection of, infqrma~n ,is :~ 
cerned, we do collect individ~allyi$~ ,fIlQm u.. 
States relating to all aspects like the number of. prosecu.:-
tions launched. etc. But here again, we have a problem. 
We do not get that information from all the States. But 
we' keep -en writing to,them about ,this matter. A question 
was also raised about certain States not giving this infor-
mation and certain -other' States giving thisinfonnation. 
There are States like Maharuhtra, Gujarat ~Ild others 
ifroom where ,.e get 'iRfePtnation ·very ~ieldy. -Then there 
are certain States which are not SCI well organised and are 
not in a position to supply this information expeditiously.· 

11. When ukedwhether it was a fact that there was a system of 
regular checks or periodical checks about *he quliity of the drugs 
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,manufactured by the various finns, the Drug Controller (India) 
aat.ed: 

"So far as we are concerned, we always draw samples. As 
far as our inspectorate is concerned, it is very small body. 
But We draw samples independently of tne States. Then 
we get them tes~., If we find that a particular ,drug is 
declared to be sub-standard, we do take up the matter with 
the Drug Co~tronerof the particular State where the 
manufacturer is located. We do carry out inspection of the 
premises of the firms to find out about the drug which has 
been declared to be su.b-.tandard. But it is the State Drug 
controller who is the licensing authority and the cancel-
lation of a licence is done by him. We do not have any 
such power." 

12. Further elucidating the point, the Secretary, Mipistry of Health 
i8l1d Family Planning stated: " , 

"There are two aspects of this issue. One is the location of 
a factory. Dr. Gothoskar has' rightly pointed out that it 
is in' the hands of the State Drug 'controll~n to issue a 
licence for the manufactu:e of a drug or deny it. Some-
times, it so happens that a particular drug which is manu-
factured in Delhi will be sold in Madhya Pradesh. Under 
such circumstances, State Government concerned with 
issue of a licence cannot take action against the factory in 
Delhi. These are some of the inter-state problems. We 
have got a small nucleus in the Ministry. We have got a 
few inspectors who also go around and collect some 
samplel;l. If there is any pa:ticular defect in a particular 
s~mple; then that particular person is brought to book. 
Butyv.e do not have adequate staff for this type of work." 

13. Attention of the representatives of the Ministry was drawn 
10 USQ. No. 680 dated the 25th July, 1974, wherein a member had 
enquired whether periodical checks are conducted at the place ot 
m.anufacture of a plL~ticular drug and if so, whether reports are sub-
mitted from time to time and the ansWeJ:, 'W" "yea". The, Committee 
felt that the effect of both the questions would be that, after the 
periodical checks, whatever infonnaUon was available from lb. 
latest reports, at least that information could be given. Tothi.: the 
'Secre~ary', Ministry of Health and Family Planning stated: 

"Under the pharmaceutical rules, checks are conducted at the 
premises of the manufacturers aDd the licence is given 
by tile $tates. They cond1lct periodical checks to see 
whether the mICoufactW'ers' premises afe all right, whether 

1418 LS-5 



63 

the dealers' premises are all right, and they do not submit:. 
periodical reports to us." 

14. Further clarifying this point, the Drugs Oontroller (India) in-
formed the Committee as follows: 

"The periodical reports are not submitted to the Central Go-
vernment. The Inspectors submit their reports to the Drug 
Controllers in their States and they take action on the-
basis of those reports." 

15. 'nte Committee desired the representatives of the Ministry of 
Health It Family Planning to draft the replies to questions more-
carefully and whatever information was available should be laid on 
the Table of the House at the earliest. 

16. The Ministry had stated in the note furnished to the Com-
mittee that the required information was received on the 26th May, 
1975 but as the material was voluminous, it took time in compilation 
and translation into Hindi before the final reply was ready on the 
2nd September, 1975. The Committee felt that collection of data re-
quired no field work and it was only to be collected from records. 
Moreover, the number of persons who resorted to adulteration of 
drugs was not so large as to require three to four months to compile 
the list. The Ministry should not have taken so much time to translate 
the material into Hindi. The Secretary of the Ministry of Health" 
Family Planning assured the Committee that the Hindi Department 
o~ the Ministry would be strengthened. 

17. In regard to USQ. No. 9722 dated the 9th May, 1974, it was 
stated in the note received from the Ministry that "on receipt of 
Office Memorandum No.X-HFP (51) UQ 9722 LS174, dated Septem-
ber 8, 1975 from the Department of Parliamentary Mairs it trans-
pired that this Ministry's communication forwarding the statement 
in fulfilment of the assurance had not been received by that Depart. 
ment. Accordingly, another set of 12 copies of the statement was 
sent to that Department on September 12, 1975", 'nte Committee in 
this connection observed that there were certain loopholes in the 
matter of sending information to the Department of Parliamentary 
Affairs, The Secretary, Ministry of Health It Family Planning thel'f"--
upon stated: 

"We have made a slight change in the procedure now; that is, 
we have made it the responsibility of the Section to see 
that it is laid on the Table of the House of either the Lok-
Sabha or the Rajya Sabha and a copy of that must be put 
in the file or, otherwise, it would no1; be deemed to have-
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been tu1filled-lO that this difIlculty Of whether it was not 
received or was issued late can be settled." 

18. Attention of the representatives of the Ministry of Health" 
Family Planning was drawn to the replies given to USQ. No 570 and 
USQ No. 680, dated the 25th July, 1974. and USQ. No. 1281, dated the 
1st August, 1974. When the Committee remarked that either the Drug 
Oontroll~ or the Ministry of Health. should be in touch with the 
State Governments and if any case death on account ot spurious 
drugs was reported, they could compile the information so that they 
'WOuld have ready information, the Secretary, Ministry of Health & 
Family Planning stated: 

"That is a very right observation of yours that the data sho,uld 
be readily a"ailable. But, unfortunately, this raises the 
question of correspondence; it raises the question of staff 
etc. as we don't have the strength required for this." 

19. In conclusion, the Committee emphasised that the Ministry 
mould reorganise their machinery and expedite the information so 
far as spurious drugs were concerned because it vitally affected the 
life of the nation and that the Ministry should be more vigilant. 

(The witnesses then withdrew). 

MINISTRY OF HOME AFFAIRS 

20. The Committee then took up evidence of the representative 
of the Ministry of Home Affairs in regard to the delay in the imple-
mentation of assurances given in replies to Unstarred Question No. 
2923 on the 13th March, 1974 and Un starred Question No. 3823 on the 
20th. March, 1974 regarding merit scholarships and merit stipend to 
Adivasi children and residential houses for Harijans, Tribal people 
llDd Backward Classes in Madhya Pradesh, respectively. 

21. When asked whether he had to say anything further to what 
had been stated in the notes furnished to the Committee in regard to 
delay in the implementation of the aforesaid assurances, the repre-
sentative of the Ministry of Home Affairs stated in connection with 
USQ. No. 2923 dated the 13th March, 1974: 

"On this we have given a note explaining the delay. We have 
sent a statement in part fulfilment of the assurance. Slill 
we haVe to get replies from three States and one Union 
Temtory, i.e. frbm Bihar, Gujarat, Manipur and Andaman 
" Nicobar Islands. I am sorry this question took quite some 
time in getting finalised for the simple reason that at the 
other end there was some misconception about the nature 



ofdJuom.tion . ~~ired;i so, w.b.en' tNt· ,-\,splies .came, w. 
could not finalise and had to write bf,ck saying what was 
actually required; the replies are awaited. We hope to 
give this Information also in the next few days, by the 
time t4e exta~lon agreed to by the Committee expires.~ 

22. 'l:'he. Committee pointed out that Constitutional obligation 
was enjoined on the Ministry of' Home Affairs to look to the 
welfare and well-being of the. Adivasl~, Scheduled Castes!Sch~duled 
Tribes and other Backward Classes. Accordingly, the Union Home 
Ministry was expected always to be armed with ready information 
regarding their welfare and was to be .armed with powers to see that 
there was no infringement of this obligation. 

In part (a) of the question the Member had enqUired whether 
there was any provision for tha grant of merit scholarships and merit. 
stipend to the Adivasi children. The Committee felt that this infor-
mation should have been within the knowledge of the Ministry of 
Home Affairs. In this connection the representative of the Mini.'=IUy 
stated: 

I would submit that these are operated by the State Govern-
ments. Each State Government evolves its own scheme of 
scholal'8hips. Therefore, unless the information is given to 
us by the States, we will not be in a position to furnish 
that. In spite of this Question, they are taking such a long 
time. This is one drawback. We have to get the feed-back 
from the States. Even when a Queationis asked. they ar.e 
not sending us the inforQlation.". 

23. When 'enquired whether their schemes are beingope:-ated in-
dependently by the State Governments and grants are given by the 
Centre, the representative of the Ministry stated: 

"Within the' sphere allotted to them, they do operate their sche-
mes and they are given bulk grants for a particular sector. 
Within that, what schemes they draw and what is the 
amount of scholars}lip, etc., are left with the State Gov~ 
ernments. " 

24. The Committee further enquired whether there was any direc-
tion given by the Ministry of Hom&,Aflah:s that the, State Govern-
ments should offer merit scholarships and merit stipenclto the Adi-
vasi children apart from general scholarships and otherlconcessions 
and whether there was 8l'lyCentral allocation to the. State Govern-
ments on that partkwar count aDdremU"ke4i thaHf replies to these 
questions were in the affirmative, then it must have been within the 
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tative of the Ministry stated as followi: 

"I woulel .....omit that,there·8ft..~Q ~kJAd. of L ... t.Dee: one i • 
. within the ,State sectors; ;and the other.is Centrally spon-
. sored where the Ministry makes grants for ,specific pur-
'POSes. About ·the latter, we ,.et the feed-back. Where it is 
left to the State-sector, we have to ask them .. to what i. 
happening. " 

25. Pressing their point further, the Committee observed whether 
they were to presume that the Central Government are allocating 
lumpsum funds to the State Governments which they go on spending 
in any way they like, and it was only for the State Governments to 
decide whether they should give any merit *Cholal'llhlps to Adivasi 
childem. Under the recent system, beginning from the Fifth Plan 

.,period,the Centre give to the States what was known u 'committed 
expenditure'-the excess amount spent by the States. aut this item 
··did.not come·within the 'committed expenditure' scheme and it was 
,·apparent from the Budget proposals that there. was a direct provision 
by the Union Government. The represen~tive of the Ministry clari-
fied the, position as under: 

"The fact is that this information was . not available with us 
when the Question was put. I admit th't the Union Home 
Ministry must know not only what it is doing in the Cen-
trally-sponsored sector but also what is being done in 
the State sector because we have a special responsibility 
so far as these people are concerned. I must say that we 
should have got this information even before this Qucs~ 
tion was asked. II 

26. The Committee pointed out that the information required in 
the question could be gathered from the Union Budget of the Home 
Ministry, and should have been looked up from the Budget of the 
Ministry and the reply to the question. given as to whether there was 
any such scheme or not. In reply, the representative of the Ministry 
.tated that the Ministry thought. that the Henourable Member w·as 
interested in knowing the picture of the country as a whole. 

In reply to another query, the rep'Tesentative of the Ministry stated 
that they did not have any separate scheme for the merit scholarships 
for the Scheduled Tribes as such and States have their nonnal 
schemes of scholarships. The Centre did not make allocation for 

.. schemes below the level of matriculation. 
27. When the Committee ,enquired whether the policy laid down 

by the Central Government was being implemented or not, should 



have been known in the Ministry of Home Affairs itself, the repreaen-
tative of the Ministry stated.: 

"'There is no special policy of merit scholarshipe as such. 
There is a policy of scholarship and for that we know.. 
how many people have got that scholarship. With regard 
to the merit scholarship as such, we do not have the in-
formation. I concede that we must have that. I concede 
that it is the part of the Home Ministry functioning that 
they should know everything about the scheduled tribes. 
This is probably a failure on our part that we do not have 
this information; so we have to collect it. We are ourselves, 
interested in getting as much information as possible about 
these people." 

28. The Committee felt that the question related to a very sensi-
tive subjec~. The extension for fulfllment of the assur,ance upto the 
18th October, 1974, had been requested. It was stated in the note re-
ceived from the Ministry that in the month of June, 1975, a special 
drive was launched to collect the information. The Committee failed 
to understand what action was being taken by the Ministry during 
the period from October, 1974 to June, 1975 and felt that the Minis-
try perhaps did not feel concerned with the welfare of the Adivasi 
people. Thereafter, the representative of the Ministry pleaded as 
under: . • '1 

"I would beg of you that it is not at all our intention to neglect 
them. So far as this question is concerned, we have written 
a number of letters to the States and have followed them up 
with telegrams. There is no questron of neglect of the Adi-
vasis by the Ministry of Home Affairs as such. But the sim-
ple fact is that if the information does not come, then what 
should we do? This is the real handicap in this matter. But 
we go on writing to them. Sometimes, we send reminders 
at a very high levet" 

29. The attention of the representative of the Ministry was drawn 
to the observations of the Committee contained in para 50 of their 
Eleventh Report, (Fifth Lok Sabha) wherein it was recommended 
that each Ministry I Department should set up a cell under the charge 
of a responsible officer to co-ordinate the work relating to assurances 
and ensure their implementation in time. These special cells should 
study the assurances carefully and whenever necessary seek infor-
mation from the authorities concerned in specific terms or forms so 
that there was no delay in collecting the information and avoiding 
the need for further clarification. It was al'SO clarified to the represen-



67 

-.tative that when recommendations Of the Committee go to Parliament 
aDd When the Parliament accepts them, then thoae observation. 
become observations 0' the Parliament. It appeared that the con-

-eel'l18d department of the Ministry did not note the aforesaid obser-
vation of the Committee. 

The Committee expressed the opinion that responsible persons 
should be placed! 88 head of those depar1ments which were dealing 
with probleins of Adivasis so that they might underatand their pro-
blems in depth, scrutinise all those things and ask for clear cut in-
1ormation which may be required from the State Governments. Tbe 
officials and their assistants who work in those departments 8hould 
be given a special training as to how to study all oorrelatted matters 
such as responsibilities af the State, what are their duties and so on. 
A person working in that particular department for the' last 5 
years lOr so would lmow all those things. but when a new man came 
in, again those difficulties would arise. In this connection, the repre-
1Ientative of the MinWtTy submitted: 

"I fully agtee with that. I fully endorse your views that they 
should know what is exactly required in a particular 
matter. If a particular person is not in the know of 'things, 
he cannot really do justice tlo the WIOtk. In fact, we- are 
thinking on those lines and I hope that we will succeed 
in getting more information like \'hat." 

30. With regard to the assurance given in reply to USQ. No. 3823 
on. the 20th March, 1914 regarding residential houses for Harijans, 
'Tri"bal people and Backward Classes in Madhya Pradesh, the Com-
mittee pointed out that 'there was a special provision in the Consti-
tution that in some States, e.g., Bihar, Orissa and Madhya Pradesh 
and also in the trib'il areas of Assam, there would be a Minister for 
this pattlcular department. The Committee observed that the Minis-
try of Home Affairs in the matter 'O.f collecting this information 
-should have referred' to the Ministers concerned in the States ditect-
ly. There was a special Ministry in Orissa and in Bihar for the pur-
pose bu't t\1e matter was referred to the Ministry of Housing. 

The representative of the Ministry clarified the position thus: . 

"In all these ~atters our effort is to make a direct contact with 
the person who can furnish us 't!he information. rn a 
number of States where we think that they are the per-
sons concerned, they tell us that they are not the con-
cerned persons. We, therefore, often address fit' to the 
Chief Secretary, who sends it to the concerned person. 
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In this ~particular.cue the State GoVernment. did.at 
understand the question. We asked them about thenum-
ber of'hOWll!sto }le built, they replied in terms of money." 

I,.,. 

31. Thereupon, it was suggested flo the representative of the 
MInistry that the Minister of Home Aftairs could have a dialogue-
with the State Minister concerned with Aclivasis/Scheduled Castesl 
Scheduled Tribes and come to a final conclusion. In Delhi A~Iii .. 
-tration there was adequate representation and similar pJ;'OVision colild' 
have been made by the Central Government in the interests of 
:the Adivasis. The representative ol the Ministry, thereupon; gave-
It'he following information regarding certain special schemes: 

"For Scheduled Castes-750 houses 
For Scheduled 1'iib5-1&?O houses 

The State Government have told us that the provision for 
Scheduled Caste houses Is about Rs. 15 lakhs. Another 
scheme is fIor housing the Tribals, prOViSion forr which 
·is about RI. 98.5 J.8.khs for 1970 hotises.lnaddition, the 
-State Government has got a large number of housing 
schemes: 

(1) Lower . Income . Group Housing Scheme. 
(2) Integrated subsidised housing scheme for industrial 

workers and economically weaker persons. 
(3) Slum clearancelimprovement scheme. 
(4) Vi11a~e Housing Schemes. 
(5) Provision of house sites to landless workers. 

These aTe general schemes which apply to the Scheduled 
Castes and other Weaker sections alSo. It cannot be said 
ho:w much 'Of benefit will go to 'the Scheduled. Castes and 
Adivasis." 

32. The Committee expreSsed the opinion that unless something 
was done for these down trodden people and various needed. inea-
sures taken, the real development of the country could not be 
ensured. 

Thereafter, ait'tentilOn m the representative of the Ministry was· 
drawn to the assurances arising out of the following .questions: 

(1) SQ. No. 154 dated 1-8-74 regarding harassment and 
assaults on Harijans and their colonies. 
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(2) USQ. No. 1215 dated 1-8-74 regarding allotment of resi-
, dential plots to Harijan familes in Rajasthan. 

~. ~ ~ f ~ ,. • 

(3) USQ. No. 3106 ~ 21-8 .. 74 regarding expenditure in-
curred on Central Ministers in respect of salaries, allow-
Mc$ and' under other-heads. 

(4) USQ. No. '3107 dated! 21-8-74 ~gaTding a1lroci'ties com .. 
mitted on Schedul~dCaStes' and Scheduled Tribes in 
various parts of the country. 

(5) USQ. No. 3108 dated 21,:,~74 regarding post matric Scho-
larships awarded to lScheauled Cas't'es and Scheduled 
Tribes studenrs. 

With regard to the above qU€i'tJ..aIDS, it was poiJited out tJo the 
representative af the Ministry t~ 'lnfonrtatton in r'espect of some 
of these matters should haVe been readily' an'ilalUe 'with the Gov-
ernment or could have been collected eaRly. For .exlJDple, aocoUn1a 
of atrocities committed on the Scheduled Cute •• and Scheduled 
Tribes were published in the, newspapers' 'from time to time and 
other information could havebee.n'c6fretfted'tbrough 'd1eCommis-
sioner for Scheduled Castes and SchedUled' Tribes, 'Or :tbe .gional 
Directors. The Committee felt that no efforts were Jnade to'main-
tain the infonnation in the form of booklet Of ,in the form ,of statis-
tical data. The Committee reiterated tha't' the persons en,trusted 
with this task of welfare of the Scheduled Castes and ScJieduled 
Tri,bes and Harijans should see tlultthe programmes meant for 
their welfare were implemen'ted faithfully. 

33. In conclusion, the Committee emphasised that the Ministry 
Shouid try to expedite implementation of these assurances without 
any delay. The representa't'ive of the Ministry assured the Commit-
tee that he would try his best to energise the persons concerned, 

(The witness then withdrew) 

The Committe then adjourned, 



MINUTES 
FIFTH SITrING 

The Committee sat on Wednesdla.lI, the 12th November, 1975 
Jrom 14-30 hours to 16-45 hours. . 

PRESENT 
Shri B. K. Daschowdhury-Chairmcm 

MEMHRS 
2. Shri Syed Ahmed Aga 
3. Shri Jagadish Bhatta«:haryya 
4.Shri Narendra Singh Bisht 
5. Shri .G. C. Dixit 
6. Shri B. R. Kavade 
7. Shri Kinder Lal 
8. Shrimati Lakshmikanthamma 
9. Shri Sarjoo Pandey 

10. Shri Mulki Raj Saini 
11. Shri Satyendra Narayan Sinha 
12. Shri K. Subravelu. 

SBCRETARIAT 

Shri S. N. Khanna-Senior Examiner of Questions. 

2. The Committee considered their draft Thirteenth Report and 
adopted the same with slight modifications here and there. 

3. The Committee authorised the Chairman. and in his absence 
Shri Sarjoo Pandey, M.P. to present the Report during the next 
Session of Lok Sabha. 

• • • • 
The Committee then ad;oumed. 

. _____ . _____ . ______ . ____ .t...-.. __ ._. __ 

·Paras 4 to 7 relate to other matters and have accordingly been 
omitted. 
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APPENDIX I 
(Viele para 21 of the Report) 

LOK SABHA 

Unstarred Question No. 40'06 
(To be Answered on the 21st March, 1974) 

M4n:u.foot:wring of 4IIulteTated 4114 sub-Btand4rd Drugs 

4006. DR. H. P. SHARMA: Will the minister of HEALTH AND 
FAMILY PLANNING be pleased to state: 

(a) the number of cases in which adulteJ:ated and lub-standarcl 
drugs and medicines have been found to have been manufactured 
by the pharmaceutical and drug factories in India during the lilt 
three years, year-wise; 

(b) the names of the manufacturers involved in these caBeB, or 
allegedly involved in these practices; 

(c) the names of the manufacturers prosecuted and found guilty 
in these cases and in how many cases the prosecution was dropped 
and the names of the manufacturers involved in such latter type 
of cases; and 

(d) the steps taken and being taken to prevent adulteration in 
life saving drugs and medicines? 

ANSWER 

THE DEPUTY MINISTER OF HEALTH AND FAMILY PLAN-
NING (PROF. A. K. KISKU): (a), (b) and (c). The information 
is being collected and will be laid on the Table of Sabha when 
received. 

(d) A note. indicating the steps taken by the Central Drugs 
Standard Control Organisation to combat the manufacture and sale 
of spurious and sub-standard drugs is attached . 

• Not reproduced. 
" 
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APP~D .. ~ , 
(Vide para 43 of the Report) 

LOK SABHA 

Unstarred Question No. 972% 
(To be Answered on the 9th May, 1974) 

Prim4Ty Health CentTQ 

9722 .. SHRI SAKTI KUMAR SARKAR: 
sHRI'DEBENDRA NATH .MAHATA: 

Will the Minister of HEALTH AND FAMILY PlANNING be-
Pl'easeato ·state: . . 

'. (a) ~ the number of Primary Health 'C~ntres in the countryp 
State-wise: 

. (b) the nwnbel' of Centres thilt will be'ol1ened in 197~75,Stat. 
wise, with particular reference to· ·West, Bengal, . District-wise; and 

(c) . the number of Centres running 'Without Doetors and the 
llteps ·taken by the Government to man theCerttres: with Doctors? 

ANSWER 

THE DEPUTY MINISTER OF HEALTH AND FAMILY PLAN-
NING (PROF. A. K. KISKU): (a) A statement· showing the num.-
ber of Primary Health Centres in the country, State-wise, is en-
closed (as on 30-9-1973). 

(b) The information is being collected and will be laid on the 
Table of the Babha. 

(c) 39 (as on 30-9-1973). 

• • • • 

• Not reproduced. 
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'~:m 
(Vide para 47 of the Report) 

LOK SABHA 

Unstarred Question No. 2923. 
(To be answered on the 13th March, 1914) 

M~rit Sqhc>lQ1r,.~ and Merit Sti-pen4 to AcUvasa. Children 

2923. SHRI DHAN SHAH PRADHAN: Will the Ministe!' of 
HOME AFFAIRS be pleased to state: 

(a) whether there is any provision for th~. gl:llJlt of merit 
acholarwll'iand DJeJ"it stipend' to the Adivasi ch,il4.rltn; 

(bl If so, the number of Adtvasi children to whom the merit 
.stipend and merit scholarships. were given during the last three 
.years; and 

(c) if not, 'whether Government propose to make such a provi-
sion? -

ANSWER 

THE DEPUTY MINISTER IN THE MINISTRY OF HOME 
AFFAIRS (SHRI F. H, MOHSIN): (a>, (b) and (c). The informa-
1ion is being collected from the State GovernmentslUnion Terrirories 
and will be laid on the .Table of the House in due course. 
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,APPENDIX lV 
(Vide para 59 of the Report) 

LOK SABHA 

Unstarred Question No. 3823~ 

(To be answered on the 20th March, 1974) 

Residential houses tor Hari;ans, Tribal people and Backward 
classes in M.P. 

3823. SHRI PHOOL CHAND VERMA: Will the Minister of 
HOME AFFAIRS be pleased to state the number of residential 
houses proposed to be constructed for Harijans, Tribal people and 
backward classes in Madhya Pradesh during Fifth Five Year Plan? 

ANSWER 

THE DEPUTY MIlN!ISTER IN THE MINISTRY OF HOME 
AFFAIRS (SHRI F. H. MOHSIN): Information is being collected 
and will be laid on the Table of the House. 
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APPENDIX V 

(Yidl para 65 of the Report) 

Stili",."., ~ .. I10ftrimt of _~ tJI 011 12"" N--... 197, 

(i) AIM'GIIcU "".,.", III "" Four'" LM SabAa 

Session 

Sixth Session. 1968 

Seventh Session. 1969 

Biibth Session. 1969 

Ninth SeSlioll.I969 

Tenth Session. 1970 

Bleventh Session. 1970 

Twelfth Selsion.l970 

~o.ofpendi~ assu- ~o.of~es 
rancespertalning to implementNI 
Fourth Lok Sabha- dropped upto 

selected by the Commi- 7-8-7, (lISt date 
ttee (sth Lok Sabha) or IIYms of im-

for beang pursued fur- plementation 
ther as on 9-4-75 statements) 

a 
a 
2 
a 

5 

5 5 

~o.of usu-
rlr eel out-
atandilll 

Nil 

2---a% 
a@ 

af. 
st 
Nil --- , ~.-...---

Total 19 6 13 

-'73 pendm,assurancesw!re originilly selel:led by the Pirst Committee (197 1'7:&) 

of Pifth Lot Sabha for beiJlg pursued further • 

.. - Ministries or Information and Broadcasting" Law. 
%Ministry of Llw and Department of Social Welfare. 

~Min:Stries of Health and Information and Broadcastir.r;. 

,Ministries of Commerce and Fil\&llCe. 
tMinistries of Commerce. Home and Department ef Social Welf ..... 

75 



76 
(ii) AsM'drIC" psrtGining to the Fifth Lolc Sabh:J 

SessiOll N:>.ofassurances "o.ohssurances No. of a-.. 
c;:a~.Qut implementedl anees out-
0/ -."I ?'" ; ~ : .. dropped standillll 

First Sessiqn, 1971 • 42 42 Nil 

Second Session, 1971 ItXYT 1003 4 

Third Session, 1971 . 347 34a 5 

Foartb Session, I97Z 831 826 5 
Fifth SeSS~n, 1972 3S I 349 2 

Sixth Session, 191.2. 398 396 2 

Seventh Session, 1973 847 832 IS 

Hi,nth SeSSion, 1973 426 411 IS 

Ninth SCssiOlt, 1973 490 467 203 

T.:nth,Scleion, 1974 86S .817 48 

Blcventh S-ion, 1974 36z 31S 41 

Twelftb Session, 1914 S6I 409 1J2o 

Thirtcenib Session, I97S 898 436 462 

. _----- -----_ . 
TOT~ 7425 664S ·7. --_. __ . 

·For Ministry wise details. please see J1ext'pagc 
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